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COUNCIL OF STATE.
Thursday, 18th March, 1937.

The Council met in the Council Chamber of the Council House at Eleven
of the Clock, the Honourable the President in the Chair.

QUESTIONS AND ANSWERS.
PERCENTAGE FOR RECRUITMENT OF INDIANS IN THE INDIAN A.B.MY

79. Tae Hoxovrabtx RaJa Yuveras DATTA BSINGH: Wil
Government be pleased to state whether there is any fixed percentage for the
recruitment of Indians in the Indian Army ? If so, what, and why ?

His EXORLLENOY i COMMANDER-IN-CHIEF : No, The Indian Army,
as the Honourable Member slould be aware, is composed mainly of Indians.

NOMBER oF RAJPUTS IN THE COMBATANT FOROR OF THE INDIAN ARMY IN THE
VARIOUS PROVINCES.

80. T HoNoURABLE ‘RaJa Yuveas DATTA SINGH: (a) Will
Government Le pleased to state the number of Rajputs in the combatant
force of the Indian Army in the various provinces.

(®) Will Government be please& to state’ whether there is any prohibition
for the recruitment of Rajputs in'the Indian Army in any province ¢ If so,
since when, and why $

His FxoEtLENoy TaE COMMANDER. m:CHIEF : (a) I lay on the table
a statement containing the required: nformation.:

(b) The recruitment of Rajputs of the Eastern United Provinces was
discontinued in 1925 but the question of re-opening their recruitment is aga.m
under consxderatlon

Statement showing the number q{Rajp\dcfromwm provincee serving as combatants in the
Indian Army on Ist January, 1936.

Punjab . - . . . . . . . . 1,130
United Provinces . . . . . . . . 2,356
Centrel Provinces . . . . . . . Y
Rajputana . . . . . . . . . 2,376
Central India . . . . . . . . 20
Other places . . . . . . . . 81

CENTRAL ADVISORY COMMITTEE FOR THE INDIAN TERRITORIAL FORCE.

81. Tae HoNoUrABLE Pawnrr HIRDAY NATH KUNZRU: (a) Have
Government appointed a Central Advisory Committee for the Indian
Territorial Force ?

(b) If so, who are its members ¢

(c) How many meetings did it hold last year and what were the questions
considered by it ?

( 471 ) A
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His ExcerreNcy THE COMMANDER-IN-CHIEF : (a), (b)) and (¢). A
Central Advisory Committes was appointed (as ired by the Act) in 1929 and
consisted of the Army Secretary as President with one Member of the Council
of State, two Members of the Assembly and two military officers as members.
It held two meetings in 1929. As the Governor General in Council has referred
no matters to it sinoce that date and there has been no demand for its revival,
the Committee has become obsolete and would require to be reconstituted
before it could meet again. If it is the wish of the Houss that this shonld be
done, I will see that it is done.

THE HoNouraBLg Pavnir HIRDAY NATH KUNZRU: Isit a fact
that the statute requires the Government of India to appoint a Central Advisory
Committee ?

His ExcerLexcy T COMMANDER-IN-CHIRF : That is what I have
said, Sir. ’

TaE HoNoUraBLE Panpir HIRDAY NATH KUNZRU: If it is a
statutory duty, how is it that the Government of India have nov appointed
any Central Advisory Committee since the new Legislature eame into
existenoe ¢

His ExcerLeNoy THE COMMANDER-IN-CHIEF : I take it that what
the Honourable Member means is that he would like me to reconstitute
this Committee. 1 hawve said that I will do so.

Tas Homovmamis e PRESIDENT : His Excellency cannet answer
for a period when he was not the Commander-in-Chief and say why it was nat

done.

Tax HoxoumaBLe Pawprr HIRDAY NATH KUNZRU: We are
concerned with the Governmens of India and mnot with any individual
Commander-in-Chief.

Tae Hosovmspis THE PRESIDENT: Then you must give notice of
the question.

Trae HoNoUrABLE Panpir HIRDAY NATH KUNZRU: There it is.
My question gives it. The Government of India know what their duty is and
Iam not expected to say in a question what is their duty and what is
not. -

Trr Horxourasre M. P. N. SAPRU: Is the Council of State Member
on the Central Advisory Committee an elected Member, Sir ? Has he to
be elected by the Council of State or nominated by the Government: ?

His ExceLLENcY THE COMMANDER-IN-CHIEF : I shoul Lke notice
of this question, Sir.

RESOLUTION RE ISSUE OF TACCAVI LOANS TO RELIEVE
INDERTEDNESS.

*Tux HovourasLe Mr. KUMARSANKAR RAY CHAUDHURY
(East Bengal : Non-Muhammadan) : Bir, 1 beg to move :

“ That this Council recommends to the Governor General in Council to take steps to
relieve the general indebtedness of the people by the issue of taccavi loans’in areas most
affected by the lowness of prices of agricultural produce .

*Speech not corrected by the Honourable Member, '
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India, Sir, is mainly an agricultural country and a large: majority of: its
populution live on agriculture as the main source of their living and as such have.
been severely affected by the lowness of price of agricultural products, so much
so that, as Mr. Dailing says, the people in the Punjab are born in debt, live
in debt and die in debt. There is probably hardly a district where more than
a third are free of debt and in some the percentage is less than ten. The
indebtedness of the Bombay ryot, as the Famine Commission Report, as early
as 190] states, had for many years been engaging the earnest attention of the
Supreme and Provincial Governments. The Report says that the indebted-
ness was aggravated by the agrarian system introduced by the Survey Settle-
ment and more especially by the unrestricted right of the cultivators to transfer
their holdings which the Survey Settlement recognised. Thus things were
left to take their own course and the result was, as invariably happens, when
an ignorant and improvident peasantry can dispose without restriction a
valuable right in land the cultivators sank deeper into debt and that their
property began to pars out of their hands. It should be admitted that the
conditions on which under the revenue system the cultivators held their lands
helped to bring this result abont. The rigidity of the revenue system forced
them into debt, while the valuable property which they held made it easy to
borrow. So ultimately various Acts had to be passed restricting the power’
of the cultivators to alienate their lands in the Deccan, Sind, Chota Nagpur,
the Ponjab and other places. The condition of the ryots in other provinces:
were somewhat different due perhaps to greater fertility of the soil, inter-
vention of less powerful landlords between the ryots and the all-powerful
Government and restrictions upon the free power of alienation. But while
more and more restrictions on the power of alienation had been sought to be
introduced in some provinces as mentioned before, greater facilities of such
transfers have been afforded to the ryots in these provinces and the result
has been a general indebtedness of the peasantry throughout the length and
breadth of India, and money-lenders, as the Agricultural Commission Report
states at page 422, have been steadily adding to their landed possessions in
most provinces. This has further been greatly aggravated by the continued
lownees of the price of all agricultural produocts so that all attempts for re-
dress so far adopted by way of the introduction of co-operative credit societies
and a few land mortgage banks have proved unavailing and Government has
been forced to adopt stringent legislation relating to indebtedness preventing
the creditors from charging exorbitant interest and compelling them to obtain
their dues by easy instalments stretched over long periods after ascertaining
its amount by forced composition and by the intreduction of simpler pro-
cedure of rural insolvency and prefers to wait to see how these laws function
in practice. The Agricultural Commission point to a failure of legislative
measures in relieving indebtedness. Meanwhile the condition of the ryots,
I submit, is coming to such a pass that no composition of their debts and
provision of easy instalments will be of any avail to them unless some money
is made available to them to make these payments that fall due immediately
and for the default of which their holdings will be liable to sale and pass
entirely out of their hands.

Sir, when the Agriculturists Loans Act of 1884 was introduced the
Member in charge of the Bill said :

“ The real justification lies in the position of Government as the great landlord of the
country and the direct bearing which the welfare of the cultivator has on its revenues. But
a wider view may be taken of the responsibilities of the Government, and its interest in the
cultivator as a oitizen, no less than as a contributor to ite revenues, justifies it in promoting
his induatry. The policy of the Taccavi Acts should not. be regarded as productive merely
but also as protective and it is upon the protective aspects specially that we would inaist,

0 A2
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And&ohhdbynnhapohuytha.&othnsbmnﬁulymedmtmof&mmmdmhy
mlndnmdam&gmﬂwﬂcoummlam'mum&Qma nt weapon
in the hands of any Local Government called upon to deal with a sudden emergency
which requires the immediate issue of capital for current needs ........ The rate of
interest is as low as the coet of the serview permits and while there 'is little or no

to the State from the difference between the rate at which it raises the funds required
and that at which it lends them, unless there is & suocession of bad}mthrenusunlly
little loss through failure to recover loans ™.

A mere policy of wait and see adopted by the Government after the in-
troduction fptl)la.mh and compulsory methods of reduction and avoidance of
debt will not only create bad bloolc.i‘ between the debtor and the creditor but
be the harbinger of Bolshevik principles in the country. 'Similar measures
have been adopted by several Indian princes in their States to the great relief
of their sub)ects and I fail to see why the Government which profess to be the
ma-bap of the poot tenants should refrain from doing the same.

Tae HonNouraBiE Kunwar St JAGDISH PRASAD  (Education,
Health and Lands Member ): Sir, my Honoeurable friend:the Mover of the
Resolution has warned Government that unless action is taken Bolshevik:
principles may soan invade this country. He need not fear that I as an agri-
culturist and .having to deal with agrienlturists am umaware of the _hardships
which the agriculturists have undergone owing to the slump in prices. But.
I should like the House to consider the terms of the Resolution. The
Honourable Member wants that taccavi loans should be given for the purpose
of relieving indebtedness. May I inform the House and the Honourable
Member that three Local Governments have already modified the Taocavi:
Act known as the Agrieulturists Loans Act of 1884. Bectiom 4 of that Act
hss been modified, Sir, so as to enable Local Governments to give advances
for the: purpose: of relieving indebtedness. It is open, therefore, to any Loeal’
Government which considers that this is the best method of dealing with- this
mﬂem to amend its Act. - It is entirely within the jurisdiction of the Local

emment to dedide whether théy would ar would not utilise the method of
taccavi loans for the purpoee of relieving indebtedness. The three Govern-
ments which have so far taken this action are the Governments of the United
Provinces, Madras and Coorg: If my Honourslie friend finds that in Bengal:
thsntnahonmmchthtthertﬂnreahonldhemondedonthoumehm
as that of Madras or the United Provinces or Coorg, I suggest to him that. he
should bring pressure on the Ministry in Bengal and apply those methods.
which are most effective in bringing political pressure an Ministers responsible
to the people. I do not see in what way the Government of India are to be
blamed or can intervene. There is the Act. It is possible for a local Legis-
lature Lo amend it. in such a way as to utilise taceavi loans. for the purpose of
relieving indebtedness and there is nothing more to be said about it. I do
not quite see why. the Government of India should bear the full foree of my.
Honourable friend’s diatribes. I think the question really—1I hope the House
will agree—is one which should be raised in each local Iopslature and it will
be there for the Ministry concerned to decide what would be the most effective
way of dealing with the debt problem in the partieular province. It is im-
possible for the Government of India to accept this Resolution. All that I
ean do—if it will be of any use to the Honourable Member—is to forward a
copy of this debate to the Provincial Government. But I suggest to him that
a. better method. would be that the question should be raised, in the Bengal
Assembly. I hope in view of what I hewve said he will not prees the Resclution.
to a division.

¢
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Tae HoNouraBLE Mr. V. RAMADAS ‘PANTULU (Madrds : Non-
Muhammadan) : 8ir, it is perfectly true that the-question of distributing
taccavi loans is primarily a matter for the Provincirl Governments; but
there are:one or two things which I would like to know from the Honourable
Member ‘for the Goverument. The Government of India were respomsible
for the appointment of an important Commission and an important Commit-
tee—] mean the Royal Commission on Agriculture, and the Indian' Central
Banking Enquiry Committee. Both these bodies went very carefully into the
question of taccavi loans and made certain very uséful recommendations.
What I want to know is, whether the Government of India who were primarily
responsible for the appointment of these bodies have taken any action and,
if 80, what action on these recommendations ?

Sir, with regard to taccavi loans, evidence was put before both those
bodies in réspect of dertain grave defects in the distribution of these loans.
There was for instance a large volume of evidence about the delay in the
disposal of loan applications. It has been a universal complaint from every
Em.winoe and pointed attention was drawn to that matter by both the bodies

referred to. The way in which the taecavi loans are administered in some
areas is very curious. Those who have any personal knowledge of the way in
which these loans are distributed must confess that the method is very far
from being satisfactory. In my own district of Kistna of which I have personal
knowledge, 1 know three. or four years ago the Government of Madras sanc-
tioned Rs. 5,000 for distribution to agriculturists of that district. Rs. 2,000
was allotted to the District Collector who can disburse loans up to Rs. 2,000.
Rs. 2,000 was given to the Deputy Collector who can disburse loans up to
Rs. 1,000. And another Rs. 1,000 was given to the tehsildar who can give
loans up to Ra. 500. So Rs. 5,000 was given to these three officers and each
of thein received numerous applications for assistance numbering 30 or 40.
And they went into them carefully, investigated the status of the applicants
and looked into their pedigrees, examined ;ﬁ the questions of title and when
the time came for taking action, the Board of Revenue passed an order saying
that the Bellary district was mare in need of funds and therefore they had
transferred the Rs. 5,000 allotted to the Kistna district to the Bellary district.
Therefore, all the investigations led to nothing, and the Rs. 5,000 was trans-
ferred to Bellary. I do not know what happened to the Rs. 5,000 after it had
been transferred to Bellary. The universal complaint is that where appli-
cations are made to the officers for taccavi loans, the needs of the agricul-
turist are long over before the applications are dealt with. So, the system
of taccavi is not serving much useful purpose. Another complaint that was
made to both these Committees was that the illegal gratification paid to the
officers who distribute these loans swallowed a good portion of the loan. An
agriculturist cannot ordinarily get a loan without at least 25 per cent.—some-
times more—of the loan being swallowed up in the illegal gratification given
to the various officers, through whose hands the loan had to percolate to the
agriculturist. There has been a very loud and insistent complaint about this,
and witnesses before both these Committees, some of whom were officials, were
not inclined to discredit the complaint as being baseless. Then, Sir, the in-
stalments of the loans were inconveniently fixed. The loans given for purchase
of cattle, for payment of kist, and so on, can only be repaid in convenient
instalments. );he time for repayment in some cases was not fixed in such a
way as to allow the agriculturist time to sell his produce and realise the money
to repay the loan. Also, there have been no adequate suspensions and remis-
sions in cases of hardship. When crops entirely failed, sometimes extension
of tire #&as not given for the repayment of these loans. In the case of joint
bonds executed by two or three borrowers, the way in which the liability was
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enforced against the sureties also led to hardship. I know the working of
these two Acts of 1883 and 1884 very intimately, and there are very many
complaints againet the administration of these Acts.. The Government of
India ehould examine the recommendations of the Royal Commissfon and of
-the Central Banking Enquiry Committee on these matters. Both these Com-
mittecs discussed the evidence tendered before them at great-length and made
wery definite recommendations to remove the abuses, and I think it is the duty
of the Government of India to examine those recommendations and give some
lead to the provinces, and also to make enquiries as to what steps have been
taken by the Provincial Governments to remedy the grievances that were
brought to light during the examination of this question.

If some of these things are done, and the Government of India give a lead
from the centre, I think things will improve. The Government of India
cannot altogether disown their responsibility for some of these subjects. They
are no dbubt provincial essentially, but as a co-ordinating agency and as st
least a guiding if not a controlling agency, the Government of India can doa
great deal to alleviate the condition of the agriculturists by ensuring the
proper administration of these Acta to the provinces. I would like to have from
the Honourable Member some information as to what steps have been taken by
the Government of India to implement the recommendations of the Royal
Commission on Agriculture and the Indian Central Banking Enquiry Committee.

THE HoxovraBLE MR. HOSSAIN IMAM (Bihar and Orissa : Muham-
madan) : Mr. President, the Resolution which the Honourable Mr. Kumar-
sankar Ray Chaudhury has moved refers to a subject which has been discussed
in this House many times before. There is no difference between the Govern-
ment of India and the public about the necessity of giving relief to the agricul-
turists. There is no difference between us and them, that the best authority
to disburse this is the Provincial Government. But there is a great deal of
difference between us and the Treasury Benches about the attitude which the
Government of India should adopt. The Government of India think that
this being a provincial subject, they have absolutely no responsibility in the
matter, and that they have to sit tight and do nothing. We, on t})xle other
hand, wish that the Government of India, in the interests of the financial
well-being of the country as well as in the interests of their own sources of
revenue, should take the initiative and should be the driving force. Let us
consider the conditions in the money market. There is such a glut of funds
that the Honourable the Finance Secretary is able to obtain his treasury
bills at less than 1 per cent. per annum. There is such a huge fund available
in the business centres that he could take long-term credit at 2§ per cent.
So much money was coming to the Government of India that by successive
stages they have reduced the interest on the Postal Cash Certificates from
5 per cent. to 2} per cent. They have similarly reduced the interest on Savings
Bank deposits and the interest on Provident Fund deposits. They had so
much money coming in that they did not know what to do and they started
reducing the interest so that more money need not come to them. This is
their condition. But what is the condition in the country ? We cannot get
any money. Even 18 per cent. does not help the zemindars to get money,
even for productive purposes. Agriculture is a provincial subject, and the
Government has very rightly, accordingly to the recommendations of the
Linlithgow Commission, established an Imperial Council of Agricultural Re-
search. Similarly, Sir, it is their duty to set up some machinery—either at
the Government of Indis or at the Reserve Bank—to facilitate the work of
agricultural credit.
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Tae HoxoumaBLE THE PRESIDENT: You mean to tell the House
that now, when the provinces have got autonomy, the Government of India
should still take measures ?

Tur HoNOURABLE KUNWiR SBir JAGDISH PRASAD: I do not wish
to interrupt my Honourable friend, but I would like him to confine himself
to the Resolution, because, otherwise, we shall go on the whole day. This
Resolution is about taccavi loans and he has to confine himself definitely to
taccavi loans.

Tee HoNourasrr Me. HOSBAIN IMAM: Taccavi loans technically
means loans given to agriculturists when they are in need of money, and this
is what I have been discussing all this time.

Tne Howoursarre ThHe PRESIDENT: Your Ministers can borrow
money now under the new Act from the Reserve Bank and issue taccavi loans.

Tee HoNoURABLE Mr. HOSSAIN IMAM : Baut, Sir, what is the posi-
tion of the Government of India ? Are they going to close down all those
bodies which they have creatéd to co-ordinate provincial work like agricul-
ture ! If they take up that attitude——

THE HoNOURBABLE Kunwar Sik JAGDISH PRASAD: No, no, we
will not.

THE HoNourasre Mr. HOSSAIN IMAM: There you will be inter-
ferin;'bi: a provincial subject for which Ministers are responsible. Take his
own Department. He has got the D. G., I. M. S. He also interferes in a
transferred subject. The provinces are independent and autonomous but
still he must have control over the Indian Medical Service. When the Govern-
ment want to have control they can find excuse, but when we want that they
should come to our rescue, and give some sort of help either by advice or
by means of actual money, they are not willing to do so and they trot out
before us this provincial autonomy. Even under provincial autonomy the
powers of the Governor are very wide. You will remember, Sir, the important
speech which His Excellency the Viceroy made at your banquet. It was
reported in the papers, and in today's Hindustan Ttmes it is the subject
matter of a cartoon. And there His Excellency very rightly said that the in-
terests of those who have not succeeded at the elections has also a claim on the
attention of Government. The zemindars, as is well known to the
Honourable Leader of the House, have not very much sympathy with
the Congress. The Congress has not been able to capture many of the
zemindar constituency seats.

T HoNoURABLE M. RAMADAS PANTULU : We have in Madras.

Tre Ho~NourabLe M. HOSSAIN IMAM: In Madras you have made
an advance, but in Bihar they did not capture those seats formerly nor have
they done so in this election. So we have little hope of help from the Ministry
that will function and therefore I appeal to the Honourable Leader to give
effect to the words which His Excellency gave utterance to at that memorable

banquet.

TrE HoNoumraBLE MR. J. C. NIXON (Finance Secretary): There are
just a few words I would like to add to the debate if I may in reply to the
lmeaker. The Honourable Mr. Hossain Imam asks if the Government of

i has played any part, at any rate in recent years, in helping the provinces



418 counort. oF srYark. ' {18ew MarcH 1937.

[Mr. J. C. Nixon.] o ‘
to give aid to the agricultura) classes, and I confine myself to this subject of
taccavi loans. As he knows a8 well as I do. most of the provinoes have in the
last 15 years obtained their loan requirements from the Government of India
and used the Government of India’s credit for that purpose, and that credit
hase. been and is at the disposal of provinces up to 3lst March of this year.
I know of no opcasion where a Provincial Government has asked to borrow
money from the Government of India for the purpose of granting taccavi
loans to its agrioultural classes which has been refused by the Government of
India. Certainly loans have been granted even during the curremt year for
that purpose and ome province has taken a loan from the Government of
India during the present year, a short-term loan I may say, on specially
favourable terms, namely, 1} per oent. interest. (Honourable Mr. Hossain
Imam : *“ Which "’ 1) T prefer not to name the Government at the moment.
However, another Government, I think probably & Government better advised,
instead of borrowing short-term money from the Government of India at a low
rate of interest like that, felt disposed to go into the local market iteelf and
borrow long-term money at as low a rate of interest as possible, and I have no
doubt that a pert of the money so horrowed from the market at 3 per ocent.
was intended for taccavi loans. The only point I want to press home is that
the Government of India have for this particular purpose in the past at any
rate placed their oredit at the disposal of the Provincial Governments.

Tue HovovraBLe Mr. KUMARSANKAR RAY CHAUDHURY: I
have brought this Resolution before this House as indebtedness is widespread
throughout India and a co-ordinated policy is necessary and as the Govern-
ment have still got some minor provinces under their control they might show
some example by granting such loans to those provinces so that other provinces
might follow.

Tur HoNovraBLE THE PRESIDENT: Do you wish to press your
Resolution ? : ’ '

N gjn Honourasre Mr. KUMARSANKAR RAY CHAUDHURY:
0, Sir. )

The Resolution was, by leave of the Council, withdrawn.

RESOLUTION RE REPLACEMENT OF BRITISH TROOPS BY INDIAN
TROOPS IN THE ARMV IN INDIA.

TRE HoNOURABLE Panxpir HIRDAY NATH KUNZRU (United Pro-
vinces Northern : Non-Mubammadan) : Mr. President, ] beg to move :

“ That this Council reconmends to the Governor General in Council to move the
suthorities to take steps to replece British troops continuously by Indian troops
in the Army in India *.

Sir, the increased interest taken by Indians in questions relating to the
army of their country is an-inevitable result of the political awakening that
has taken place in the country. Indians are no longer satisfied with reforms
by slow stages. The country is not asking today for instalments of reforms.
It is fighting to gain the power to manage its affairs in accordance with the
best interests of its people. As self-defence is the life breath of self-govern.
ment, it is inevitable that Indians should concentrate on this question and
should bring forward questidns relating to it repeatedly before ?}oveminent.
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What is, Sir, the position today so far as the- composition of our -army
is concerned ¥  We have an army of I think hetween 210 and 220 thousand
soldiers. But all these soldiers are not Indian. While about 145,000 are
Indians, excluding the Air Force, about 55,000 are British. Now, if to these
British soldiers is added the number of officers in the British section of the
Army in India, I think it would be correct to say that the British element
numbers about 60,000. We have thus 60,000 British soldiers as against
145,000 Indian soldiers. It gives a ratio of 1 British to 2-5 Indian soldiers.
Now, Sir, the declaration of 1917 for the first time recognized our right not
merely to a series of isolated reforms but to progress towards complete self-
government and the Central Legislature, which came into existence after the
introduction of the Montagu-Chelmsford Reforms, immediately turned its
attention to the position of Indians in the army of their own country. Imn
March, 1921 the House passed a series of Resolutions in connection with the
Report of the Esher Committee. One of them is of particular interest to us
today. This Resolution asked the Government “ to carrv out a gradual and
prudent reduction of the ratio of the British to Indian troops ”’. It was ac-
cepted on behalf of Government by the Commander-in-Chief of the day, the
late Lord Rawlinson, who took part in the debate. Lord Rawlinson explained
the grounds on which the strength of the British Army had been fixed, pointed
out the proportion of Indian and British soldiers in the three sections in which
the army is divided, the covering troops, the field army and the internal se-
curity troops and in the end accepted the Resolution, the terms of which
T have just read out. Unfortunately, Sir, although the Commander-in-Chief
accepted the Resolution, it-was not given effect to. We have not been told
why Government did not see their way to carry out the Resolution accepted
by themselves, but I think I shall be on safe ground when I say that in all pro-
bability His Majesty’s Government stood in their way. We all know that the
Government of India accepted the Resolution relating to the establishment
of a first Military College in this country in 1921. But it was turned
down by His Majesty’s Government and the Military College that we demanded
in 1921 could be established only in the year 1932. I suppose that in this
case too a similar reason has prevented the fulfilment of what I may call the
promise given by the Government of India in 1921.

It is obvious, Sir, that Indians could not be satisfied with the decision of
His Majesty’s Government. The question was discussed in London in con-
nection with the Round Table Conference. The Defence Sub-Committee of
the first Round Table Conference devoted a good deal of attention to questions
relating to the improvement of the position of Indians in their own army.
That Committee considered not merely the question of Indianisation, that is,
of the appointment of Indians to commissioned ranks, but also of the re-
placement of British by Indian troops. When the latter question was raised,
Mr. Thomas, who presided over the Defence Sub-Committee said, * you
cannot talk of Indianisation without keeping in mind that it presupposes a
reduction in British troops ; that is obviously a part of it ”. The Defence
Sub-Committee passed a Resolution asking that the question of the strength
of the British troops in India should be examined by an expert committee,
which ghould bear in mind the great importance attached to this question by
Indian public opinion. The conclusions at which this Committee arrived were
published three or four years ago. Unfortunately the Cominittee took the view
that considering all things it could not recommend any reduction in the existing
number of British soldiers.

_ Now, 8ir, it is necessary for us to consider why.it is that such a large
British e®ment is maintained in the Army in India, why it is that the Indian
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Army cannot do without the presenve of a large British force. We have beea
hearing for a long time that the Indian Army owes its value as & fighting
machine at the present time entirely to the lead given to Indian soldiers by
their British officers. But we had not heard till a few years ago that the
British soldier was also needed in order to stimulate the Indian soldier and
to get the best out of him. Lord Rawlinson made such a statement in this
House in 1921. T believe the statement was repeated by Sir Philip Chetwode.
The army, Sir, showed a little enterprise a few years ago and carried on a little
propaganda to convince the people of India that its present etrength and ex-
penditure were absolutely necessary in the best interests of the country and it
brought out a pamphlet dealing with the various branchee of the army. It
is stated in this pamphlet that :

* actual experience in the Great War proved conclusively that gallant as was the behaviour

of Indian troops on countless occagions, their value was greatly increased when fighting

with British troope, and if this was the case when Indian troops were themselves led by

tf'hnm ofﬁoets,"it is no less likely to be so when they will be officered entirely by men of
eir own race .

Now, this statement improves on any statement ever made in this House by
any Commander-in-Chief. This pa.mphf;t says not merely that British soldiers
are necessary at the present time or that they will continue to be necessary
for a few years more, bat that they will be even more necessary than they are
now when Indian soldiers are led by men of their own race. In other words,
it suggests that it will be necessary to retain the British force here perma-
nently. I am sure that these things can be said with impunity, only because
the Indian soldier is not educated and cannot resent the libels contained in
such statements on his capacity and valour. If he were educated, if he could
understand what was being said about him, I am sure that the statements
that are now made with regard to the need of his being stimulated to do his
best by the presence of British saldiers would not be made as often as they are
now.

When the army authorities say that British soldiers are needed in order
to enable the Indian soldiers to put forth their best, they give no facts in
support of their contention. We have no means therefore of knowing whether
what they say is based on reliable data or is the result entirely of their pre-
judices. Sir, the policy of granting Dominion Status to India having been
accepted, it is too late in the day for any military officer, or for the matter of
that even for His Majesty’s Government, to say that for so long as they can
see the retention of a large British force will be necessary in this country.
U they make such an assertion, they will be following the best method of
creating the strongest distrust in their own promises and making the people
feel that the British Government cannot be held to its promises, except when
it finds that it will be perilous to the British Empire to go back on them.
1 am sure, 8ir, that the British authorities wish to create no such impression.
The policy which they ought to follow then should be to have more trust in the
people and to make honest attempts in order to create a wholly national army
in this country. They are responsible for the low position that we occupy in
the army of our country. The policies that they have followed during the
Inst three-quarters of a century have emasculated the people and deprived
them of those orﬁportunitiea of developing their manhood and gaining military
experience as officers which they formerly enjoyed. It is up to them then
to undo a part of the wrong that they have done to us and instead of con-
tinually dinning into our ears that the British soldier is superior to Yhe Indian
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soldier and that the latter can aot only in dependence on his British comrade,
should take reeolute steps to make the Indian Army really Indian in every
respect.

There is another argument, Sir, that is frequently used to justify the
presence of a large British force in this country. It is said that if the internal
situatior in this country were better than it is today, if there was no com.
munal feeling, if the various sections of the people trusted one another, the
task of the Government would be much easier than it is today. I know,
Sir, that it has been pointed out several times in this House that in times of
religious trouble and internal disorder, the Local Governments ask the Gov-
ernment of India to supply them with British troops who would be
as impartial by both Hindus and Mussalmans. Now, before 1 deal with this
argument, Sir, T should like to draw the attention of this House to one very
important point. T have already stated that the Army in India is divided
into three sections. Lord Rawlinson explained in 1921 that in the covering
troops there was 1 British soldier to 6-7 Indian soldier. In the field army
the proportion was as 1 to 2:7 or more than double that in the covering troops.
But it was higher still in the internal security troops. There were 4 British
to 3 Indian soldiers in these troops. There is an interesting passage in Lord
Rawlinson’s biography on this subject. Dealing with the question of the
-reduction of 3 British cavalrv regiments in accordance with the recommenda-
tions of the Military Requirements Committee, e wrote as follows in his
diary :

‘‘ This is rather faster than I had intended to go in the first instance but I could not
resist the pressure when it came to considering the fact that we had 28 British and only
21 Indian battalions allotted for internal security. It was impossible to defend this pro-

portion which dates from the post-Mutiny days. Now that we have decided to trust the
Indians and lead them to self-government, we cannot justify an army of occupation .

And what is the proportion, Sir, at the present day when the policy of
Dominion Status has been accepted for this country ¢ The Simon Commission
dealing with the proportion of British to Indian soldiers in internal security
troops said :

¢ In the troops earmarked for internal security t':e pr:pcrtion is about 8 British to
7 Indian so'diers .

It is thus clear that even after three Round Table Conferences and the
acceptance of new constitutional measures by His Majesty’s Government,
which are supposed to lead us to full self-government, the old policy of racial
distrust and dcmination is being maintained and what Lord Rawlinson could
not defend in 1921 continues in full force even at the present time.

Sir, I should not like to go into past history. Things have changed
greatly since 1857. But since we are always asked to believe that the number
of British troops in this country is based entirely on the experience actually
gained in various wars, I am compelled to refer to one or two Commissions
which have considered the question of the ratio of British to Indian soldiers
in the past. This question, Sir, was first considered by the Peel Commission
in the year 1859. Now, that Commission after taking a great deal of evidence
said :

** it waa of the opinion that the amount of native forces should not under present circum-

stances bear & greater proportion to the European in cavalry and infantry than 2 to 1

for Bengal and 3 to 1 for Madras and Bombay respectively .

It funther recommended that the artillery should be kept entirely in British
Twenty years later, another Commission, known as the Eden
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‘Commission, considered this matter and refarring to the recommendations of the
Peel Commission it said :
“ Tho lessons taught .by the Matiny have:thus led to the ‘msintensnoe of the two
m&t principles of retaining in the country an irresistible foree of British troops and of
ping the artillery in the hands of Europeans *'.
"Then with regard to the basis of its own recommendations it said :

" ** In working out the details of our proposed composition of the army, our main objegt

‘has been to define the territorial formation of the Army of India with dune regard to the
great principle of disids et impera ™. :
‘We see, Sir, what two authoritative Commissions have had to say on the
subject. They have told us frankly what are the reasons which lie at the
bottom of the maintenance of 60,000 soldiers in this country. They are
heeded to overawe Indian soldiers and keep the people down. ‘

Again, Lord Rawlinson explained to us in 1921 that when the army was
-organised in 1921 one oconsolidated ratio was adopted for the whole army
and that was one British soldier to 25 Indian soldiers. This gave the same
result as the separate ratios recommended by the Peel Commission for the three
presidential armies. I might have been prepared to give some credemce to
4he reasons given by the military authorities for ha a large British Army
in this country but for the glaring fact that the ratio has remained unaltered
for the last 75 years. There was no such reason in 1859 as that now given by
the military authorities for fixing the ratio of 1 British soldier to 2°5 Indian
soldiers, in 1859. The ratio was much lower in the battles in which Indian and
British soldiers had fought together till 1857. It cannot therefore be due
to actual military experience that this ratio continues unaltered up to the
present time although the military authorities may try to justify it on this
ground. I think, Sir, that any one who considers the situation impartially
will come to the conclusion that notwithstanding the grant of two instalments
-of constitutional reforms and several declarations of policy by His Majesty’s
Government, the distrust of Indians in the military sphere and the deeire to
keep India in subjection continue unchanged.

Sir, the situation is difficult as it is already, but it is bound to become

12 N more difficult in future. We have often been told in

0N this House that the Local Governments ask for British

troops and that it is the duty of the Governrent of India to act in accordance
with their demands. Whatever might have been the case in the past, Local
Governments in the future will be of a different complexion from those that
have existed ‘hitherto. Indians, I hope, will Boon ‘bear the responsibility of
managing the affairs of their provinces. Need we think that, should any
internal troubles arise in future, the Indian Ministers will as readily ask for
foreign troops as Governments controlled by British elements have been
Prone to do so far ? I think we may take it for granted that the Local Gov-
ernments of the future will adopt a far different attitude from that of the
present Local Governments in this respect. But there is a more serious
aspect of the question to which I should like to draw the attention of this Hounse
and His Excellency the Commander-in-Chief. What is the army needed for
when its help is requisitioned by the civil authorities ! It is required to
support the policies Iaid down by the Local Governments and to enable the
administrators in charge of the work of day-to-day administration to assert
their authority when it is challenged. Hitherto the Provincial Governments
and the Imperial Services have been dominated by Britishers but this will not
woontinue long. The character of the Locdl Governments will soon change
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radically. (4n Honourable Member : * Questian 1’) In personnel,. certainly
it will. As regards the Services too, the number of Indians is rising. Are we
to take it that the British Goverhment would be willing to place their soldiers
at the disposal of Indian Governments and Indian administrators as readily as
they have been willing to do in the past ? Is it conceivable that His Majesty’s
Government will allow British troops to be used in furtherance of policies which
they might not approve of but which are insisted on by Provincial Governmente
composed of Indians? I do mot think, Sir, that the British Government
will for long allow such a position to continue. Friction will inevitably arise-
between the Ministers and the Central Government. Such a problem. arose
in the past in the Dominions, and His Majesty’s Government solved it by
withdrawing their forces from the Dominions concerned and asking them to
raise their own troops. Unless steps of the same kind are taken in this
country also, a situation will arise which will be productive of the greatest
friction and ill-feeling. It behoves the British Government to look ahead
and to begin to take steps from now which will be in the ultimate interests of
this country and will improve the strained relations now existing between
Indians and Englishmen. ' '

. Now, Sir, I do not ask that the entire British troops should be immediately
withdrawn. 1 have only asked that British troops should be continuously
mﬁoed by Indian troops. What does that mean ? There are at present
5 British cavalry regiments in Indja, and the tour of service of a British cavalry
regiment in this country is about 5 years. We may then say that one cavalry
regiment leaves India every year. .Now, take the British infantry of which
there are 43 battalions in this country. About 3 battalions leave this
every year. If we just follow this process, we can thoroughly Indianise the
lower personnel of the army in about 15 years. That certainly is not a short
period. I am not asking that an Indian soldier should be given a less exacti
training than the British soldier has received. If the Bﬁtﬁh soldier is train
for 12 months, let the Indian soldier be trained for 18 months,or even two-

. Buy, for Heaven’s sake, make a ‘bHeginning with the process of replac--
ing British by Indian soldiers. - R

‘Tee HoNourabie THE PRESIDENT: Your time limit has long ago
expired. :

TeE HoNoURABLE Panpitr HIRDAY NATH KUNZRU: Very well,
Sir. I am unfortunate. I have a great deal more to say but I will bring
my remarks to a clopse. Whenever we raise this question, we are told that the:
British Army has been reduced by 20,000 soldiers since 1922. This is true,
but: the Indian Army too has been substantially reduced since 1922, and, in
any case, the net result of the reduction is that there is still 1 British. to 26
Indian soldiers. The reduction that was made in accordance with the recom-

mendations of the Inchcape Committee can therefore have no bearing on the:
question that I have raised today.

Sir, I have not gone into the question of cost, nor is it necessary for me-
to do so. The House knows how costly the British soldier is. He costs
three times as much as an Indian soldier. We can get the finest fighting
material in this country on the admission of the military authorities them-
selves. Nearly 900,000 combatants were recruited in connection with the
Great War by the end of 1919. If then we replace British by Indian soldiers
we shall not merely raise a national army in this country but give to its revenues-
the relief that it sadly stands in need of. We can reduce the heavy burden
of military expenditure by doing justice to Indian aspirations. Apart from
this, Sir, 1 understand from questions put in the House of Commons two days

L
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ago that the preeent system of supplying British troops to Indis is not working
well. It appears that the Cardwell system is breaking down. It was suggeet.
ed therefore that the Dominions should be asked to supply troops for service
in India. I am sorry to say that His Majesty’s Government stated that the
uestion was already engaging their attention. Sir, this is a serious matter.
?eamestly hope that no such step will be taken hy the British authoritiea.
The recruitment of soldiers in the Dominions for garrisoning India would be
an intolerable insult to the dignity of this country. Qur wi may tempt
His Majesty’s Government to try this experiment, but though we are weak
let them remember the famous words, “ Arme remain to the plundered”. Let
them be wise and not goad India into further diseontent. Weak though we
may be, we are not pmar:d to tolerate the insult contemplated in the reply
iven by His Majesty’s ernment the other day in the House of Commons.
§r, the national sentiment is growing apace in this country. The situation
today can be satisfactorily met only by recognizing the just demands of the
people of India and taking adequate steps to enable them to see that their
ﬁﬁ“t aspirations can be realized with the British Empire and within a measur-
distanee of time. If, however, other policies are allowed to prevail the
British Government must hold themselves responsible for such consequences
as may ensue. We for our part are determined to continue in the path that
we have chosen for ourselves. We want to be in our country what other
people are in theirs, and in order to achieve our purpose it will be our constant
endeavour to compel the authorities to nationalise the Indian Army from top
t0 bottom.

THE HoNourABLE Ral Barapur St NARAIN MAHTHA (Bihar : Noa-
Mubammadan) : Mr. President, the task of the supporters of the Resolution
has been rendered very much easier by the able manner in which the
Honourable Mr. Kunzru has moved his Resolution. He marshalled both facta
and arguments so lucidly as to leave little room for addition or improvement.
But, considering the great importance of the subject, I hope the House will
bear with me a few minutes while I maks a-few observations. I shall start
by quoting a few lines from that much criticised document, the Report of the
Simon Commission, to which the Government of India attach much reliance
and impartance. The Report says :

** A self governing India must be in a position to provide herself with armed foroces
it to undertake the task which anned forces in India have to discharge ™.

The necessity of providing national defence is such a basic principle of self-
government and national progress that I need not have searched for am
authority like the Simon Commission to state it, but for the obvious advantage
of a safe assumption, from the point of view of Government, to base my argu-
ments on. If the Government will allow me to assume, as I hope they will,
that they are sincere in their desire to see India self-governed as early as
possible, then they will be forced to concede the corollury that India cannot
be allowed to be governed principally in the interest of England or the British
Empire and that the comporition of the Indian Army cannot be allowed to
reflect a policy of racial supremacy or mistrust of the Indian. The Honourable
Leader of the House did yesterday in very laudable and forceful terms speak
out how conscious the Indian was in this respect and how much he resented
any show of racial supremacy. The Honourable Mover of the Resolution
has stated what a large ortion of the army is made up of the British ele-
ment—1 British to 2-5 Indians, and how expensive the %ritish soldiers are,
and what a drain, wholly unproductive and unnecessary, this expendjture is
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and how it affects the general morale of the nation. He has also shown that
difficulties in the way of replacement of British by Indian soldiers are absolute-
ly imaginary and hollow. In addition, I submit, that the replacement is also
neoessary from the point of view of more effective and more efficient defence,
a) from the question of economic and the moral elevation of the people

this country. Whenever the question of the Indianisation of the military
ranks is raised the arguments advanced against it are our racio-credal differ-
ences, diverse languages, British trusteeship, etc. These, please let me tell
you, are 80 stale and so thoroughly exploded that their exponents too are now
a little shy in advancing them. Lord Curzon in his book, The Indian Corps
#n France, puts the matter quite clearly and truthfully. He says:

‘* The Indian Army in fact has always possessed a triple function—the preservation
of internal peace in India itself, the defence of Indian frontiers and the preparedness to
embark at a. moment’s notice for imperial service in otier parts of the globe. And in
this third aspect India has for a long tine been one of the most important unite in the
acheme of British Imperial defence, providing, the British Government with a striking
foroe, always rcady and of admirable efficiency and assured valour ',

I venture, therefore, to say that the British contingent of the Indian Army
exists not for the benefit of India but to serve imperial interests. The Indian
exchequer is being exploited to serve the interests of England, to keep off all
fear of endangering British domination in this country, and for the purpose of
helping England to fight her imperial battles. The British contingent of the
I.mfian Army exists in order to overawe and keep the Indians subdued at the
point of the bayonet, to quell the Indian Army in the event of ansmﬁ' ing,
to watch the armies of Indian States, to keep safe British interests, to enab

land to utilise India and her resources for the training of British soldiers
without entailing any cost to England, and finally, to swell England’s
military reserve at India’s cost for imperial purposes. While this is the true
picture of the situation, while these are the true reasons for maintaining a large
army of British troops in India, India helplessly continues to suffer both
humiliation and loss. The policy of the Government clearly shows mistrust.
They have also taken care to include in the Indian element of the Army in
India a | number of Afridis, Waziris, Baluchis, etc., to the exclusion of
Indians. Yet all this happens not because Indians are scarce or wanting in
efficiency as soldiers. Meredith Townsend, who lived in India and made a
Iife-long study of Indian conditions, in his book Asia sn Europe says :

‘** The i of India, whose males are as big as ours and more s
death &hmﬂ?n:‘n?m:mbo%lmm 120 millions. lIcft.he Persian cv:axlscrz-‘i’g:;'l;)‘ial we::

sapplied in India we should have 2¢ millions of soldiers actuelly in the barracks and 8 lakhs
vecruita coming every year .

—a foroe, I contend, Sir, with which not only Asia but the whole world might
be subdued. The Mover of the Resolution was unduly moderate and humble
in stating the comparative utility of the British and the Indian soldier. With-
out meaning any disparagement to the British soldier, I would make bold to
say that the Indian soldier, especially in Indian conditions and clinate, is far
more efficient. Even today the Indian soldier, compared to the British
soldier, is certainly ill-clad, ill-fed, ill-housed, ill-armed, ill-paid and ill-trained,
but still the Indian soldier in actual service compares favourably with his
Rritish comrade. In scouting, in reconnaissance of patrolling work, in rifle
fire and competitions, in tracking a country, in field work i the hills and
mountains, in grenade work, in the use of automatic weapons, and last but
not the least in hardihood and physical resistance, he stands second to none
in the warld. Aa far as health and physique go, we cannot find a more autho-
tibutivs report than that of the best British medical men from England, brought
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to India to look after and guard-the health of the British soldier in India,
Surgeon-General Gordon, Principal Medical Officer of British Foroes, Madtas,
says: ' ) ' ‘
‘Al rtion of lads, h ive in India hysioally unequal
to the strm active ;wygng and om:;mgl;?ﬁﬂ:rm lt::'m:‘imm"n:‘:oo. Emy:ot ogly uselesy
but receive pay for work that they do not and cannot perform . ‘ '

I would invite the Honourable Members to loak into some of the charts showing
the incidence of diseases amongst British and Indian soldiers and they wi
find the percentage varying between 12 to 23 per 1,000 in the case of lyndmn
soldiers and between 67 to 78 in the case of British soldiers. This shows the
eomparative military inefficiency of the British soldier. Besides, the  amount
of money requited to maintain British soldiers in Indis is so. prohibitively
large and so clearly beyond the means of this country that if for nothing else
at least on account of the financial inability of this country, we must
dispense with the British troops. It is a matter of serious regret that Govern-
ment should starve all the nation-building departments and persist in spending
erores and crores of rapees over the maintenance of British soldiers who are nat
only not required for the defence of this country but really only hamper both
defence and the general advanoce of this country.

. The HoxovmaBLE M. P. N. SAPRU (United Provinces Southern :
Non-Mubammadan) : Mr. President, the Honourable Mr. Kunzru has dealt
very exhaustively with the subject-matter of this Resolution and' therefore
it is not necessary to say many words in support of the proposition embodied
in the Resolution before the House. There are just one or two things, how-
ever, that I sbould like to stress. What is the total number of British troops.
in India today ? When the question was under discussion in this House two
o the figure given from this. side was 60,000, but I believe that Sir
mpaghetwode said that the figure was in the neighbourhood of 55 and. 60-
thousand. We should like to know what the exact of British troops in
the country is. Then the second guestion on which we should like to be enli%htr
ened is this. In 1023 op the recommendation of the Inchcape Committee
there was a certain reduction effected in the number of British tpoops in the
oountry. Has there been any further reduction since 1923 in the number
of British troops in this country ¢ We have a period of 14 years, 1923 to 1937,
and I am not wrong in saying that during this period of 14 years there has
been no reduction of British troops at all. Why has there been no reduction
in the number of British troops during this period of 14 years ! At the
Defence Sub-Committee of the Round Table Conference, it was recognised
by British delegates that Indian opinion attached t importunce to the
question of reduction of British troops. It has been authoritatively
stated that India cannot have ocontrol over her defence until such time as
there is a British element in the army. Therefore, if we want Indian freedom,.
if we want Indian Dominion Status, we have to press for a reduction of British
troops. We cannot be free in this country until British troops are removed
from this country. The Honourable Mr. Kunzru does not eay that British
troops should he immediately withdrawan from the country. That is not
his proposition. (An Honourable Member : ‘ That is what he should do ”.)
That is what he should do and that is what we should do. But that is not what
the Resolution says Government should do today. What the Resolution says
is that there should be a policy of continuous reduction of British troops in
this country. Your policy is progressive Indianisation ; your policy is pro-
ressive realisation of responst{: government. If your policy is progressive
realisation of responsible government, then it follows that your policy oughs.
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to be progressive reduction of British troops also. Therefore we should like
His Excellency to indicate to us the steps which Government are taking to
socelerate the pace at which Indin will advance towards Dominion Status.
His Excellency will recognise himself that India cannot be said to be advancing
towards Dominion Status if the British garrison is retained at it present high
number. The present ratio was fixed in 1850 after the Mutiny or what we
patriotic Indians prefer to call the Indian War of Independence. ‘The ratio
before the Mutiny of British to Indian troops was 5 to 1. After the Mutiny,
the ratio was fixed at 2 to 1. After the Mutiny you were suffering from the
Mutiny complex, but now you say that you have no complexes at all. You say
that you want India to be free, that your one desire is to help India to achieve
freedom. Well, then, is it not your duty then to see that India is enabled to
be free ? Is it not your duty then to do all that you can te smooth the path of
India’s progress towsrds freedom and Dominion Status ¢ Therefore the
question of ratio is of fundamental importance. You cannot say that there
is something sacred about this ratio. You fixed this ratio—this will be'
quite evident to anyone who goes through the Reports of the Peel Commission
and other Commissions that were appointed about that time, in 1870 or there-
aboute—and you caanot say that this ratio was fixed because of considerations
of military efficiency. This ratio was fixed because you had no confidence
in the Indian soldier. This ratio was fixed because you had no trust in the
Indian people. The policy was based upon a mistrust of the Indian people.
It was recognised in evidence before those Committees that the Indian Army
was a gallant army but it was stressed in evidence befare those Committees—
I am referring to the Committees which were appointed in the seventies—it
was pointed out that the ratio could not be reduced because the Indian soldier
oould not be trusted. Well, you have had experience of the Indian soldier
during the last 50 or 60 years and you trusted him during the war and he gave a
very good acocount of himself. He was sent to Mesopotamia and he did ex-

ingly well. He was sent to other theatres of war and he did exceedingly
well. Why cannot you trust the Indian soldier, and where is the fear if your
policy is responsible government ¢ Why should you not trust the Indian
soldier if you really mean India to be free ? That is really the issue which is
raised by this Resolution and I think, so far as that issue is concerned, there
has been no answer from the Government so far. We have had this Resolu-
tion on previous occasions before this House and I do not remember to have
had an answer to this question from the official Benches.

Then, Sir, we have also to approach this question from the financial
point of view. The British soldier costs Rs. 850 per annum. That was the
figure given to us by Sir Philip Chetwode. The Indian soldier costs Rs. 285
per annum. That is to say, the British soldier is three times more expensive
than the Indian soldier, and we have to bear this cost because yon won'’t trust
us. We have to pay for our army three times as much as we should have
normally paid for it because you do not trust us and because you want to
retain your hold over India. Well, if you want to retain your hold over India,
if you don’t want to trust us, them you must bear the expenses of this
garrison. Why should you make the Indian taxpayer bear the burden of
this expenditure ? You cannot have an Empire without paying for it and
that is really what you want. You want to have an Empire but you don’t
want to pay for that Empire. Well, I say, Sir, that is not really playing the
game. If you want to have this vast Indian Empire, then pay for this vast
Indian Empire. But don’t bleed us, and that is what in plain straightforward
language you are dojng. By maintsining the army at its present high - cost'
you are denying: to the provinces the elianve of development on sound lnes.

B
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You are denying to the ocountry certain ussential social services which the
<country needs.
8ir, I have often said in this House before that I am a confirmed pacifist.
T would altogether abolish all arms and in my Utopia there would be no
ﬁ\ce for the moldier at all. But I know, Sir, that I have to live in a very
perfect world and I am surrounded by Dictators and by countries which
do not believe in my philosophy of life. And therefore as a realist I have to
compromise with my ideals. But I feel, 8ir, that even from the point of view
of those who think that armies are necessary it is ible to effect reductions
in army expenditure without impairing the efficieney of the Indian Army.
It is no use your saying that the Army in India is for the purposes of India's
external and internal deferice. The army is here also for certain imperial
gposeo If there is no imperial purpose behind the army, then why is’
tain making any contribution towards the coet of the Indian Army ! Why
even pay Rs. 2 crores towards the cost of the Indian Army ? You have by con-
tributing Re. 2 crores to the eost of the Indian Army admitted impliedly that
there is an imperial purpese behind the Indian Army Well, if there is an
imperial purpose behind the Indian Army, why not pay for that imperial’
purpose yourself ? Why should yon make us pay for that imperial purpose ¥ -

ToHE Hoxoumanrzs Mr. HOSSAIN IMAM: Even that does not oomo
from the Imperial Exchequer.

Tup HoNoumamig Mm. P. N. SBAPRU: Well, Sir, my Honomble
friend, Mr. Hossain Imam, is a great authoerity on finance and understands
ﬁgummnohbomthmldo—loonfeqlammtherhkelmdm&lph
Churchill and therefore I will not talk about figures at all. The point that I
was making is that the present organisation of the Indian Army is determined
by the Imperial Committee of Defence and the Imperial Committee of Defence
iooks at questions not from the Indian point of -view. but from the point of view
of the Empire as a 'whole. 80 far as we are concerned, we have no control
over our army poliey, over our foreign policy. It is the British Government
which is con ing our defence and our foreign policy, therefore I think,
Bir, the British Government ought to pay for it.

Now, Sir, another point that I should like to emphasise is that there is
no part of the Empire which pays cepitation charges and we have to m
pessage money for these soldiers, we have to ‘Rmde pensions for these Bri
officers and we cannot tax those pensions ere is no income-tax on these
pensions. And when the Bntmh soldier loaves the country the experience
that he has gained is lost to us. All this constitutes a drain on our resources.
You can without reducing the strength of your army replace British soldiers
by Indian soldiers. We do not ask you to reduce the strength of the army.
What we are asking you to do is to replace continually, progressively, British
troops by Indian troops. That, I would say with all the earnestness at my
command, is not an extreme proposition, is not an unreasonable proposition.
Wewmhtobefnemouroonmh'y We wish to be in our country what South
Africans are in their country, what Australians are in their country, what
New Zealanders are in their country, aand we have a right to expect, having
regard to the that y onhw&u,thtgnvﬂlhdpmtowhiaw
that freedom for the youth of Wewnnotbo
freo uniess we control cur defence and !udgn nag‘oim my
omive can never be a gonnime sommodity, & m
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the defence. You have yourself said that we canmot have:oomplete redpbn-
gibility at the centre until such time as there is a British element in the army.
That was the view that the Simon Commission took, and I think that is thé
view which British statesmen generally accept. That is the argument which
is advanced against complete responsibility at the centre. As we want com-
plete responsibility at the centre, we attach great importance to this question
of reduction of British troops, and it is for us a test question. It is for us &
guestion by which we shall test Britain’s bona fides in regard to Dominion
Status.

With these words, Sir, I desire to give my full and wholehearted support
to the Resolution so ably and so eloquently moved by my reepected friend
and leader, Pandit Hirday Nath Kunzru.

'fae HoxouraBLE THE PRESIDENT : Your Excellency, I think if yoti)

speak at this stage, it will probably shorten the debate.

. His ExceLLexoy THE COMMANDER-1x-CHIEF : Sir, to begin with,
{ should like to compliment the Mover of this Resolution, if I may, on the able
and moderate way in which he presented his case. He has obviously studied
the literature on the subject most carefully, and, although I may not agree
entirely with his presentation of the facts and figures, this in itself does not
materially weaken his case or strengthen mine. In fact, I should say that,
ou paper (if 1 may so express it), he has made out as strong & case as could be
made out. He will forgive me if I go.on to say that, where he failed to convince
me was with regerd to the actual realities of the case; and I propose to
develop this side of it in my reply. I think the two main aspects of this
controversy that naturally appeal most to Honourable Members opposite aré
the financial and sentimental aspects—and, when I refer to sentiment, I mean
;‘entiment in the best sense of the word, the sentiment of patriotism and national

ounour.

Now, Sir, so far as the financial aspect is concerned, no one can deny that
the substitution of Indian for British troops in this country would produce
a esaving—indeed, a large saving. No arguments are reqiured to convinoe
me of that. What the exact figure would be it is difficult to say, nor do I
think that it matters very much. Our own estimate, made a few years ago,
is something in the neighbourhood of Rs. 8 crores—excluding the cost of
pensions, lv?g.ich naturally musat go on for many years, and also excluding thé
ocost of the capitation payments which have been referred to. What Honour,
able Members are apt to forget is that the capitation payments are now more
than covered by the contribution of Rs. 2 crores paid by His Majesty’s Govern.
ment towards the cost of Indian defence. That contribution——

(At this stage the Honourable Rai Bahadur Lala Ram Saran Das
) rose to interrupt.)

Tee HoNouraBL® THE PRESIDENT : Order, order. I would request
Honourable Membere not to interrupt His Excellency. He has very patiently
heard all of you and never interrupted your speeches and it is only fair that
you should allow him an oppartunity of addressing the House.

His ExcErizvoy T8 COMMANDER-1N-CHIEF: That oontribution
may not be specifically related to the cost of British troops in India, but I
cannot imagine that §t would be continued—at any rate, at anything like the

nt figure—if all British troops were removed from this oountry. Some

onourable Members, I know, think thatt&: present contribution ought to
be increased. All T can do today is to.refer themi to mym on this subject
in replysto the Honourble Mr. Kalikar's Motion last Sima sesxion. 8o ;mmk
B
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for the financial aspect. I agree that British soldiers are ocomparatively
expensive, but that does not alter the fact that I consider them necessary.

I shall return to that point in a moment, but first let me say & few words
about what I have called the sentimental azpect of this question. I do not
want to say too much, and I only wish that Honourable Members would read,
or read again, what is said on this subject in Chapter VI of this pamphlet of
Facts and Figures, which was supplied to them a year or two ago and of which
there are copies in the Library. 1 think it will repay study. But let me say
this at once. The Government of India—and myself—are fully. conscious of
the natural and laudable desire of Indians to defend their own country. We
have recognised this desue, 80 far as we have been able to do so, by the scheme
of Indianisation that is now in process of being worked out. That scheme in
Jitself does involve the gradual substitution of a considerable number of Indian
for British officers, and for a measure of substitution of Indian for British troops
in such arms as the artillery, signals, and administrative services. I am, of
eourse, aware, that, as a start, this does not amount to anything enormous,
but it is a start and it does' amount to something quite considerable. The

t T wish to make—and I hope I shall not' be misunderstood when I make
it—is that sven national sentiment however much we may applaud it cannot
be the finally decisive factor in a vital matter of this kind. We have got
to consider certain hard facts, which I now propose to deal with.

Firstly—1 am most diffident to draw attention to myself but it is a fact that

I am the person who is ultimately responsible to the Government of India, and,

indeed, to every single Indian in this country, for ensuring, soiaraalcan the

ane and tranquﬂhty of India. It is I who will have to shoulder the blime

, and if, when the moment comes, our defence foroes are

found to %e unequal to the tasks imposed upon them. I beg the House to
remeinber that, and to recognise that it i¢ by no means a light responsibility.

~ Secondly.—The forces on which my predecessors and'I have hitherto
relied have been British soldiers led by British officers, and Indian soldiers
led by British officers. That is the organisation which has successfully pre-
served the peace of India for many years—and that is the organisation in which
! am now asked to make radical and sweeping alterations. Believe me, Sir,
1 have served in the Indian Army all my life, and I yield to none in my admira.
tion for that army and the sepoys and Indian oﬂioers who constituate its founda-
tions. But there is no getting away from the fact that it 1s an army which
has been trained and Jed for years by British officers, and we have had mo
real experience yet of an army led and trained by Indian officers. I do not
mean to say for a mement that it cannot be ever led and trained by Indian
officers. I hope that one day it will. If I had not hoped so, I could not have
to the measure of Indianisation that is now in ptogress. But, Sir, it
must take time. You cannot completely change'the organisation of any army
in the world in a day Meanwhile, while this measure is going on and the whole
international situation ‘ia 8o uncertain, it is not, in my opinion, the moment to
make drastic reductions in the strength of the British Army in Thdia.

- After ali, Sir the ﬁl‘ennﬁ cbmbmahon o}' Bntmh and Iridian trooj)s has
ven us ax &rmy Qf hic}i we may well be | sroud, and which is, I venture to
flaim, the_ j "totlgf atrigs outaide Indis. To my mind, this happy

ji.b
g Y £
H (e] gile

) a gtandard of

atﬂmp are qualities in the British and Indian
' X} coniderstion bafors
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Apropos of this point, we have heard a great deal today about the ratio,
between British and Indian troops. There is evidently some misunderstanding
on this point, and I-should like to take this opportunity of making the situation
clear once and for all. Whatever may have becn the case in the past, I can
assure the House that today there is no ratio laid down simply for the purpose
of maintaining a mathematical proportion between the numbers of British and
Indian troops in India. We have got past all that long agp. When we go to
war, our brigades are made up in the proportion of three Indian units to one
British unit. For internal security purposes, it is true the number of British
troops, as compared with Indian troops, is higher. And the result of all this
is that the ratio of British to Indian soldiers in the Army in India as a whole
happens to work out at present at one to something between two and three.
But these proportions are based on practical experience of what has been found
to give the best results, and on what is considered necessary from time to time
to carry out the role ¢f the Defence Foroes as a whole. They are definitely
not based on any preconoeived notion that the number of Indian troops must
not exceed the number of British troops by any particular figure. I hope
I have made the point clear. A

Now, in this connection as already mentioned. by others this morning
I may remind the House that the number of British troops in India has been
reduced by some 20,000 since the war. In addition, as :I have already
explained, a measure of subatitution of Indian for British troops is alma.ggl in’
progress.  Apart from this, T can see no early prospect of any further suhstita-
tion of Indian for British troops in India, and I should be wrong to encourage
false hoper in that respect. It is, however, possible that a certain reduction in
the number of British troops may result from changes of organisation which
may. be carried out in the future, as more modern weapons..are taken.into use
and mechanisation increases. It is also a fact, as just explained by the Secre-
tary of State {or War in the House of Commons, that the recruiting difficulties
at home are going to cause fluctuations in the strength of British units over-
seas, including India, which will involve temporary shortages in establishments

without reducing the actual number of units.

" Thirdly and lastly —Jt may be sugzested that I am merely giving my own
reonal opinions, unsup by those of other responsible authorities in
ndia. That is very far from heing the case. For instanee, if I wish to meve
a single company of British troops from a single station anywhere in India,
I am immediately faced with the most vehement opposition from the Looal
Government concerned. That is a hard fact, and there is no getting away
from it. Honourable Members may suggest as indeed they have that the
explanation is to be found in the composition of the present Local Governments.
I do not agree, but anyhow that is beside the point. In not many days from
now, elected Indian ministers will assume primary responsibility for the main-
tenance-of law and order throughout India. In discharging that responsibility
they will have the full support of the army behind them, just as the present
Governments have it today. I do not claim to be a prophet, Sir, but it may
well be that Indian ministers of the future, to whatever political party they
may belong, will be very glad to feel that they have behind them the imper-
turbable and cheerful British soldier, on whom in the last resort they wi be
able to rely for assistance. At any rate, I would seriously ask this House
whether it would agree to deprive the ministers of the future, in a.dyq,nce, of
the bulwark on which the Local Governments of today place such implicit trust.
Let us at least wait and ses, and let  us not by any vote that the House may
take todgy spread abroad. the impression that the Provincial Governments of
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the future are going to be weakened in any way in discharging the onerous
A 7 iy b dcbugig e e

To conclude, Sir. From what I have said, I hope it is clear to the House
that the main difference between the Honourable the Mover of the Resolution
and myself lies in the words “ continuous reduction ", as used in the text of
his Reeolution. I have shown that the Government of India, since the war,
Aare been working on a polioy of * gradual and prudent reduction  gs regards
strengths of British troops in India. They are still working on this policy,
but it must be left to them to decide the rate of progress ae and when they are
entirely satisfied that all ciroumstances are favourable. It follows, therefore,
that Government oannot commit themaselves to a  continuous reduction ”’,
vogardieas of what those ciroumstances may be. I regret, therefore, that I
must opposs the Resslution. (Applause.)

Tre HorourABLE Lixvur.-Cor. S HISSAM-UD-DIN Banapur (North.

West Frontier Province : Nominated Non-Official) : Sir, I

1 think His Excellency cleared up the whole matter, but I
would like to say a few words in brief.

Though I am an old soldier with experience of 32 years in the army and
on deputations abroad still 1 am a recruit in this Honourable House. I am sure
the»Hﬁnoumbh Members will accord me their indulgence now that I am speaking
gn the Resolution under discussion.

Sir, I should like to assure the Honourable Members opposite that I am
an Indian first and an Indisn always and whatever I will say is for the good of
my country. I wish from the bottom of my heart for the prosperity and better-
ment of every Indian soul in every walk of life. But I also think it is justifiable
to say that we are grateful to the nation which has brought India to the preseat
stage of development. We should not I suggest attempt to deny this.

8ir, in the short of time I have sat in the House, I have noticed a
tendency on the part 3 my Honourable friends opposite—and I say this with
sue respect—to lay down for Govermment a definite course of action as
regards the army and as regards the North-West Frontier, without having
sufficient knowledge of these matters which are vital to India. On these
questions my 32 years’ experience justifies me in speaking with some
suthority.
. Sir, T turn now to the question of Indianisation and replacement of British
troops by Indians, To take Indianisation first. As a soldier I am strongly
of opinion that keeping in view efficiency and safety, the pace of Indianisation
‘must he accelerated. We should not however attempt to run before we can
.walk firmly. We must remember that quality is more essential than quantity
in the army. The officers coming out from the Indian Military Academy,
whom I have had an opportunity of meeting are I agree mostly efficient and
of the right type. It would not be out of the place, Sir, if I mention here that
the present rate of pay to officers from Dehra Dun is not sufficient to maintain
. the same status, position, prestige and discipline in the eyes of the soldiers as
is maintained by other King’s commissioned officers. Some steps must
urgently be taken to remedy this, because it might have dangerous effect on
sctive service if the troops have not the same regard for them, as for officers
of the King’s commission. Indianisation is a question whiok has dlready been
) i;uﬂicieng}' discussed in_this House. I have touched one or two important

points only and I feed not ‘purste this matter further. i
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8ir, now as regards the British troops. Ever since the in tion of ~
the Montagu-Chelmsford Reforms this has been a subject of hea::g discussion, .
Government has ofien been accused of feeding their .own countrymen and

have persistently been asked to reduce the number of British troops in India.

Sir, my fundamental opinion is that British troops are the Arch of Peace in

India and should not be reduced at present. I support this by the following

Teasons.

Firstly.—On account of the vast number of languages and religions in this
country, there is always—much as we may regret it—the posaibility of com-
munal tension. An impartial force must remain in order to secure peace and.
tranquillity of the country until the possibility of communal tension disappears.

Secondly.—When expeditionary forces are sent to the frontier or to any
other front, their ratio is fixed at 1 to 3, 1.c., an infantry brigade consists of
1 British and 3 Indian battalions. This mixed force has proved very sucoess.
ful in the past and therefore it is desirable for the welfare of the country that
Indian and the British forces should be kept together in this order. Sir, I
narrate an action to which I have been an eye witness. During the Terah
Expedition 1897-98 at Bazar Valley the 25th Punjab Regiment were with-.
drawing their piquets when they were heavily attacked by an Afridi lashkar.
The heavy covering fire of the Seaforth Highlanders checked the Afridi lashkar
and it was due to the firm stand of this British Regiment that the Punjabis
succeeded in withdrawing without suffering heavy loss. This the Seaforths
achieved in spite of the fact that they themselves suffered heavily losing two
officers and many British other ranks. They did not however leave the posi-
tion till the Indian unit withdrew safely.

Sir, I should like to say emphatically that there exists very friendfy
relations between British and the Indian troops during peace and war. Among
them, both feel that the other is complementary.

8ir, taking into cansideration the misery and suffering of the people during
the last Mutiny—which we should remember was only in the lifetime of eur
fathers—I will appeal to the Honourablé House not to urge the replacement
of British troops by Indians at present. A great responsibility lies on India
to provide for the safety of the families of domiciled Europeans, Anglo-Indians
and other Christians in India who require protection. It is a responsibility
which we should consider very carelully at this stage in our political develop-
ment. Nothing could more completely damn us in the eyes of the werld,
or retard our national aspirations, than that we should fail in this taak. I
ask Honourable Members opposite to give proper and solemn consideratian
to this point. We should not dismiss this matter lightly and for these reasons
I ask the House to reject this Resolution.

* Ramuz-i-Sallanat-s-khesh kAusrawan dammdf’-

Tre HoNouraBLE THE PRESIDENT : This will be a convenient stage
%o adjourn the Houss. ’ o
The Council then adjourned for Lunch till Half Past Two of the Clack. -

The Council re-assembled after Lunch at Half Past Two of the Clock, the
Honourable the President in the Chair. :

Trz Howourasix e PRESIDENT: I may inform Honourable
Members that I propose to sit only till 6 P.u. this evening and I have requested
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the Leader of the House to kindly give an extra day only for the Resolu-
tions which will remain over today including the Resolutions which have
been om:ed over from yesterday, and he hus very kindly promised to do so.

Tae HowouraBLE Rar Banspur Lara RAM SARAN DAS (Punjab:
Non-Muhammadan) : Sir, I support the Resolution which has been so ably
and impressively moved by my Honourable friend Mr. Kunzru. He has dealt
with the subject so exhaustively that he has not left much for me to say.
Bir, His Exoellency the Commander-in-Chief has told us today that for some
time to come there is no prospect of a reduction in the British Army in India:
Sir, I wish to draw the attention of His Kxcellency the Commander-in-Chief
to his owa report which was presented to us this session in which we find the
reduction in the British ranks in 1937 ss compared with 1936 was 1,903,
because in 1936 their number was 59,230 and in 1937 their number was 57,327.
8ir, if we look at the figures of Indian and other ranks for the same period,
we find that in 1036 their total number was 143,715, but in 1837, it dwindled
down to 140,686, which means a reduction of 3,120. Sir, as regards the
Indian officers, that is, officers . holding - Viceroy's commissions, in 1936 their
number was 4,420 a8 compared with 4,230 in 1937, which means a reduction
of 196. . Then, Sir, if we come to the British King’s commissioned officers, we
find that their number in 1937 was 7,192 as compared with 7,272 in 1936.
8Sir, these figures go ta prove that there has been some reduction in the British
Army in India and there has been also a reduction in the ranks and file of the
Indian Army in India.

Sir, the reasons which His Excellency has put farward for the retention
of the British Army in India have been heard by us with great attention. Sir,
no where in the other dominions under the British Crown is any charge made
for the British Army which is kept in those countries as an army of occupation.
I requeat His Excellency to let us know what-is the reason why the cost of the
army of occupation in India is being exacted from India. Sir, no where in the
warld is such a big standing army being maintained by any country. In India
we are maintaiving &' huge army the paraliel of whioh we do not find anvwhere
in the world. Sir, the arguments put forward by His Excellency the Com.
mander-in-Chief lead one to infee that the Indian Army has always been lod
by the British officers. That is a fact, sinoe the last few years a few Indian
officers were added every year but later addition of King's ocommissioned
Indian officers ceased when the policy of racial discrimination was introduced
into the recruitment of officers for the Indian Army. 8ir, it pains me to my
that the racial disetimination was introduced or rather enforoed notwithstand-
ing the proclamation of Queen Victoria and other Kings who ruled over India
Sir, by discrimination between the King's commissioned officers and the
Indian commissioned officers a stigma of inferiority has ever been attached

With regard to His Excellency’s observations about the Indian Army

led by British officers, I might say, Sir, that the armies from India
consisting of Imperial Service troops manned entirely b% Indians and com-
manded by Indians pruved a great sucoess in the Great War and received well-
jmerited praise in despatchee from the officers in command. I might mention
that even the Viceray’s commissioned officers who rose to a high position haye
been very sucoessful in commanding the units which were llwego:'nder their
command. I feal proud to sy, Sir, that our esteemed andp gallant. colleague,
14.-Col. Sir Hissam-ud-din Khan, commanded successfully for sixyyeu::n 8 nnjt
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-of the Frontier Force in India. General Vir Vikram Singh of Nahan :also: suc-
cessfully commanded the8tate Artillery in the (Great War and his name stands
famous for the laurels which he had won. And 80 is the name of Major-General
Maharana Partab Singh of Jodhpur and Idar. Sir, as it has now been laid
down that an Indian commijesioned officer, even though he may be senior to
his British colleague, cannot be put in command over British officers there
should be no anxiety and suspicion whatsoever in the- mind of the Govern-
ment, that these Indian units in time of need will shirk duty. His- Excellency
the Commander-in-Chief has himself paid a tribute to the Indian Army and
he has said that in future, in practically all the indian arms, except in a few
arms which have been so-called Indianised, the Britishers will be in command.
There seems no imperative need therefore of maintaining such a big British
Army. Sir, before the war, our defence oxpenditure did not exceed Rs. 29
crores. In 1922, it rose to Rs, 66 crores, and now it has been brought down this
year to Ra. 44 crores odd. Sir, we see no reason for huge increase in the army
or defence expenditure. The situation on the frontiers and the British rela-
tions with the adjoining countries have not since the war gone bad -or worse.
8o, this doubling or trebling of the mili expenditure is beyond the means
of India, particularly at a time when we have grave economic trouble. Sir,
I concur with the view of my Honourable and Gallant friend, Col. 8ir Hissam-
ud-din when he talked of commupal tension. But that cormmunal tension
is unfortunately being encouraged in India by the communal award and other
gimilar rulings of the Government. The British Government who have in-
creased this friction and have nurtured this communal tension should be
held responsible for it and in case that is one of the main reasons why the British
Army is needed in India, its cost must be met by the British Exchequer. Sir,
Cal. 8ir Hissam-ud-din has also observed that a British element is necessary
whenever- there is communal tension. What is the case in England and
Ireland, Sir ? There arc' tensions of a similar nature there. Are any Indians
or Africans or foreigners being imported to suppress unrest there ? Sir, in
the present economic condition of India the expenditure for the maintenance
of the British Army in case it i8 heckssary to metain should be borne by the
British Exchequer. It pains us 1o find that His Excellency the Commander-
in-Chief says that for some time to- eome he does not foresee any reduction in
the British Army in India except that under some reérganisation scheme
there may be a little reduction® in' their numbers. This is very discouraging.
1 would urge upon the Gavernment to bring down this expenditure by making
the British Exchequer or the British War Office pay for the British army of
ocoupation in India. - " L '

Tre Hoxourasre. Mr. HOSSAIN IMAM (Bihar and Orissa : Muham-
madan): Sir,-I had no-intention of intervening in this debate, but the slendor
hope that His Exoellenoy has given of the possibility of reducing the personnel
due t) reorganisation has given me somsd hope that perhaps, even through
this, we may be able to reduce the burden of the army expenditure. His
Exoellency the. Commander-in-Chief knows, and none knows better than he,
how our fighting machine at present is lagging behind the armament of the
big powers. Qur equipment, 8ir, is very short. The universal development
of the air fores required that in India too the Indsan Asr Force which has just
been created should be further strengthened, and the strengthening of the
Air Foros meus the replaoernent of a-goodly number of the army. At least,
agood part of the army which is maintained in the Traus-Indus area could be
dispensed with if the Indian Air Foroe had been sufficiently developed and
oxpan ‘ad. Another item which I.wish to bring to the notice of the' House
is she difference in the number of unite’ss maintained in England and in India.
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Here, Sir, an infantry of the line has & strengthi of 863 men per regiment,
whereas in England the numberis 781 other ranks, a difference of about 10
o in the stwemgth of ‘each bedialion If yeu'mmitiply this number by the
number of units in Inlias you will get a. n of 5,000 men without in
any wagimpairiagale effiviency of the artry, for I do not “think it will be sug-
gosted that theArmoy in Englagdi¥ Maintained at u Jess efficient strength than
in India:-“But there is ons thing, the Army in’Etigland is better equipped. I
admit that, and I suggest that we should also equip ourselves better, so that
we may be able to dispense with the men. If the army is better equipped,
the nature of the personnel, whether European or Indian, would not make
so much difference. Secondly, I wish to draw attention to the fact that the
strength of the army has to be kept at a higher limit because of certain conces-
sions given to soldiers, like leave and other conocessions, which wore given during
the days when we had more money to spend. The leave rules, etc., are being
revised in the civil departments. We do not know whether the army is fol-
lowing suit or not ? o reorganisation will give us good results if it is car-
ried on in the spirit in which we want it. The reorganisation is not required
simply to make a more efficient machine, but also to make it a cheaper machine.
We know that in commercial concerns, both considerations are taken into ac-
oount. We not only want to have a better factory in order to turn out more,
but we also want that the cost should be reduced. I wish that the army
would look at the question from this standpoint. 'We would all give our sup-
port to the army authorities in India for the better equipment, provided the
oost also is pari passu reduced’'and brought to the level of our income. The
arguments which the Honourable Mover brought forward in favour of it were
very cogent. The constitutional development is dependent on this and the
better you equip the army, the nearer will be the day when the Indian Army
will be able to shoulder the burden.

With these words, Sir, I support the Motion.

Tae Honvourasra Mzr. V. V. KALIKAR (Central Provinces : General) :
I had no mind to take part in this debate, but some of the remarks of His Ex-
cellency the Commander-in-Chief have enoouraged me to state my views on
this subject. His Excellency has stated frankly before this House that there
are no furthor prospects of reducing the British troops in this country. If
I take that proposition to be correct, are we to understand that the tall talk
of Indianisation not only emanating from the public of India but encouraged
by the British statesmen is over ¥ During the Round Table Conferences
we were given to understand that the defence of Indin ought to be the increas-
ing concern of Indians. We do not make this demand for Indianisation of
the army only on sentimental grounds. Nor do we make it only on financial
grounds. But we desm it our birthright to take part in the defenve of out
country. We know that the Britishers after coming .to - India and afser
the great Mutiny practically emasculated the martial spirit of the people of
India. But I submit we do not commit a crime if we say that we have become
capable, that we are suitable and that we desire to take partin the defenoe of
our country. The financial argument made out by my Horourable friend Mr.
Kunzru is as sound and appears to be more sound to me because his argument
is supported by His Excellency the Commander-in-Chiefi His Exocellency
told us this morning that aocording to his valoulation, if the British troops
are replaced by Indian troops ‘there would be a saving of Res. 8 crores:
That is not a small sum, but my Honourable friend in his Resolution does not
suggest that the British troops should be immediately replaced. -He wants
&’ continuous prooess of Indhnztion of the army. “If it is to be a sqttlod fact.
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that no further attempts should be made by us in this direction, I am sorry
I cannot agree with His Excellency. We shall agitate and agitate on this
point, and as we think that our claims aze just, it is our duty to ask not only
the Government of India but the British Government to consider the promises
they have givem us in the past andiitt deliberate-ever the wperte which their
awn Comreittees have predmeadron this point;-and meettgur demand tosome
extent. In theso days of depression witem the Gewernment of Indiscanmet
balance their budget, if there is some reductionrin the expenditure-on the azsmry
by the substitution of Indian for British personnsl, that will go a great
way to lessen the burden on the poor Indian taxpayer. So, I am very glad
to find from the financial point of view that His Excellency agrees to the propo-
sal made by my Honourable friend Mr. Kunzru.

Another point that has been trotted out several times in this House and
was advanced again today is that the British element is necessary in this land
on account of communal troubles, and it deserves serious consideration. As
my Honourable Leader just now stated, communal troubles are created te some
oxtent by the British Government in India. The communal award and com-
munal ropresentation in the services are the things created by the British.
Government. (An Honourable Member : * Why did you not come to a
mutual agreement ?’’) Well, Sir, they did not allow us to come to a mutusl
agreement. We do desire to come to an agreement but they do not allow us.
(An Honourable Member : ““ You could have agreed in England”.) I know
we oould have agreed in the Round Table Conference, but if we had done so
then they would have been no where. But it goes back much further than
the Round Table Conference, because long ago Lord Minto received that re-
presentation about communal representation in the Councils, ete. S8ir, it is &
very bitter question, but one has to solve it and one has to face the question
squarely and fairly. What I was stating is, can His Excellency cite me a
single instance where during these communal troubles the Indian Army was
found not to be amenable to discipline under its commander ? I submit that
remarks of this nature are likely to create lack of discipline and bad feeling:
in the army itself. To my knowledge I have not been able to find a single
instance where the army, that is the Indian element in the army,: have dis-
obeyed the commaunds of their commanders when they have had to tackle
communal trouble. The duty of soldiers is to obey the orders of their com-
mander, and nobody has challenged the fidelity and discipline of the Indian
troops till now. 8o, according to me the bogey of communal trouble in

P India is not a very good argument advancaed to maintain

- the British troops in India. Then my Honourable friend.

Sir Hissam-ud-din stated today that because there are British traders or Euro-
peans resident in. India therefore the British element is necessary. If I have
understood him rightly, I think there is no force in his argument, because he
himself having led an army, being a major for 8 years as we have just now heard,
would not, and would never have entered into these obligations ; these thoughts
would never have entered his mind that he has to support an Indian, that
is to protect the Indian and not the Britisher. Onoe in the army his duty
is to protect everybody, whether he is an Indian or Britisher. So, Sir, I at
leaat cannot bring myself to understand his argument which he advanced
today. Sir, the question before the House is whether there is a desire on the
part of the British Government to take Indians into their confidence, whether
‘there is & real dasire on the part of the British Government to allow Indians
:to take part in the defence of their country. If there is a desire, ways and
‘means can be found out to bring that intention into practice. If there is no
‘desire o take Indians into confidence, and they think that they can maintain



498 e OOUNGIL OF :BTATE. {18t Maron 1937,

[Mr. V. V. Kalikar.] -

peace and tranquillity in India by kesping only the British element, I think
they should be disillusioned soon. During the war they required our help.’
We supplied a very large number of Indian troops and for the gallantry of those
troops we have gained oertificates from British statesmen and British com-
manders. So it is no use telling this House that there aro no prospects for
eliminating the British element and raplacing it by the Indian element. If you
think that the Indian element is suitable, then I think it is your duty to replace
gradually the British olement and substitute it by the Indian element. I know
that the speech of His Excellency was very frank and I congratulate His Excel-
lenoy on making a frank statement today, but we on our part cannot, and do
not, desire to lessen our efforts in making a demand of this kind. I therefore
very heartily support the Resolution moved by my Honourable friend.

Tur HoNourABLE MR. V. RAMADAS PANTULU (Madras : Non-Muham-
madan) :  8Sir, if formal complimente and the usual assurances are eliminated
from His Excellency's speech, the rest of it amounts to an emphatic ‘ No’
to the demand contained in the Resolution, which is so modest in its scope.
His Excellency is good enough to realise the force of the financial argument and
also the force of sentiment in India wsed in its broadest and the best sense
including feelings of national honour. But His Excellency says that all these
very good considerations are to give way to what he calls the actual realities
of the case and therefore says that in the immediate future we cannot expect
any more Indianisation in the British soldiers numbers in the army of India.
My Honourable friend Pandit Kunzru was asking for a continuous displace-
ment-of British troeps by Indian troops and in his speech he stated
that he expected it to be done in about 15 years’ time. I was just turni
aver the proceedings of the Round Table Conference to see what transpire
at those meetings in regard to this demand of India. I found that the British
Indian Delegation made a more modest request by asking complete Indian-
isation of the troops in India in the course of about 25 years, that is they gave
10 years more than my Honourable friemd is prepared to give here. I find
that a Committee called the Joint Committee on Indianisation was set up at
the Round Table Conference and that Committec going into the British Indian
Delegation’s Memorandum stated that this request could not possibly be con-
ceded and no provision could be made in the constitution m any time-
Limit for Indisnisation of the British troops. '

The Joint Committee refer to the suggestion put forward in the British
Indian Memorandum that there shonld be a definite programme of Indianisa-
tion with reference to a time-litnit 6f 20 or 25 years, and that one of the primary
-duties of an Indian Army cournselior should be the provision and treining of
Indian officers for the: amme of Indianisition. The Joint Committee
‘thought that it was impossible to inclnde in the Constitution Aot or in-any other
statute a provision for the complete Indianisation of the army within »
specified period of time. '

There was thus a complete anmswer to a demand which was much more
moderate. Therefore I do not expect Government to accept now a demand
more extreme than that made at the Round Table Conference. The people
of India pay for the armed forces that the Government of India maintain in
this country and those forces are Indien only in one sense, that the cost there-
of is borne by the people of India. Of the Rs. 80 and odd crores of tax revenue
which the people of India pay to the Central Govérnment Rs. 50 orores or some-
where near that, are speht over the army -maintained by the-Government
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of India. If the people of India knew, if Indian tax payers knew, that 60 or
85 per cent. of therevenve paid to the Central Government by them by taxes,
-are utilised on the defence services of this country manned by costly British
troops and if they really make a demand that the money should be spent on a
really Indian army, I think that demand will become irresistible. I do not
think any useful purpose will be served, as I have often said in this House,
to base our claim on the promised Dominion Status that is going to come
in the march of events by a progressive realisation of responsible government
in this count It will never come that way. Governuent know what they
are doing an 1 do not think our arguments are unknown to them. The
position scems to be that the Indian Army as maintained here is really an army
of occupation. It is asked : Why should India pay for it ? The answer is
simple. No country ever pays for an army of occupation maintained in the
country which she has conquered, and therefore Great Britain says she has
the right not only to maintain an army of occupation but also to make India
pay for it as she was conquered by her. That is a simple constitutional ans-
wer to give to India. Therefore it is no use our asking such questions.
And if we really want Indianisation of the army we must get a constitution
which provides for it. This constitution does not provide for it and until
we replace it by a constitution which provides for the Indianisation of the army
in a specified time, it is impossible to achieve it, and any number of assurances
given to us will be of no avail. The present pohcy of so-called Indianisation
of the Indian Army is such that there is no evidence in it of any intention
to Indianise the army at any time however distant. I have been reading
a book written in 1935, in which the writer summarises the characteristics

of the Indian Army and details 8 important features of it :—
“(1) It is not controlled by Indians; (2) it is recruited from certain
parts of India only (more than half the personnel being furnished
‘by the Punjab and the North-West Frontier Province with parts
of Kashmir, and about a quarter by the hilly tracts of Garhwal,
Kumaon and Nepal) ; (3) even within the areas from which the
army .is normally recruited there is a strict regulation of the
quotas to be furnished by each district, tribe, caste or sect ;
(4) not only is the Indian Army recruited from a limited num-
ber of carefully selected classes, but its whole internal organi-
sation is based on a ngld caste system and these groups are so
arranged that they retain their tribal or communal loyalties ;
(6) Indians in the army lead an insulated life breeding mutual
suspicion between the soldiers -and the civil population ; (6)
the Army in India is partly constituted of units of the British
Army, and till quite recently (umder the Indian Military College
scheme of 1931) Indians were not employed in all its arms,
making it impracticable for Indians in the. army to fight a
campaign by themselves; (7) in spite of recent moves towards
Indianisation, the leadership.of the army is to all intents and
purposes purely British; and (8) the funotion of the army,
as Lord Curzon pointed out long ago, is largely imperial and.

. net merely national ”’. -

So Sir, the communal trouble about which 8o much is said in ]ustxﬁcation
of maintaining the British Army here is of the Government’s own ‘making.
The communal. polioy. is implemented by the . composition. of the army.itself.
The Indian Army is 80: coustituted :as to maintain s balance between .the
varions. creeds and communities, sa that they wﬂl_never mmm
selves of the Indianisatéon quedtion:. - '
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One other remark which His Excellency was pleased to make was that thé
Indian soldiers had their own good characteristica and traits of character and
the British had their own, and he said the two were really complementary
to each other. But if that is 80, why not take at least 10 per cent. of Indian
soldiers into the British Army in Great Britain ¥ If a certain proportion of
the British element is complementary to the Indian element in India it stands
to reason that Great Britain should also take a percentage of Indian soldiers
to improve their forces. I make the suggestion in all humility to the
Commander-in-Chief for consideration.

And then he spoke of the ratio. That is to his mind an imperial question
whereas the demand we make is a national one. It is our right to have
the whole army manned by Indians. The ratio is fixed in British interests
and not in Indian interests be it of £ to the Rupee or British soldiers to Indian
soldiers. Therefore it is useless to talk of the ratio under the present consti,
tution. I hope when these moderate demands come at this stage the Governe
ment will see the wisdom of accepting them. Turning them down at this
stage would only lead to more extreme demands in the future than the very
moderate Resolution of my Honourable friend Mr. Kunzru. Ihope the Com.
mander-in-Chief, in spite of the difficulties he has mentioned, accept the
Resolution ae it does not ask for anything more than continuous repla.cement
of British by Indian troops and the Honourable Mr. Kunzru s ted 15 years
in his speech as the time-limit though he has not stated it in his Resolution,.
There are no words in the Resolution which commit the Commander-in-Chjef,
to a programme which is meractlca.ble It is a perfectly practical suggestit
and the word ‘‘ continuous ” is so elastic that it can be worked out in suc
manner a8 the Commander-in-Chief thinks fit to meet the necessities of the
case and without jeopardising either British or Indian interests. Therefore,
I have very great pleasure in supporting this Resohition.

*Tae Honovrasre MR. KUMARSANKAR RAY CHAUDHURY
(East Bengal : Non-Muhammadan) : Bir, His Excellency dwelt at length
on the necessity of looking into the actual facts. I therofore rise to refer to
some of the actual facts that happened during the last Great War. India was
almost depleted of her army and her coasts were left to the mercy of Japan
and the ‘*“Eroden ”’. Now that another war is impending on the horizon it is time
that we should have an Indian army to defend not only our country but to be
sought for by England also, for she, as recently anmmounced, is finding it difficult
to get recruits and has to appeal to the Dominions for them.

Tywe HoxouvrasLe PAxpir HIRDAY NATH KUNZRU : Mr. President,
I have listened with no common interest to the speech of His Excellenocy the
Commander-in-Chief. No one in this House could take exception to the tone
of his obeervations or to a single word used by him in the course of his reply.
Indeed, it was a pleasure to notioe that he, a life-long soldier, has today revealed
himself as an experienced Parliamentarien. It also gave us eatisfaction to
observe that His Excellency tried seriously to understand the Indian position
and to take account of the sentiments, the powerful sentiments that inspire
Indians and indeed have inspired all nations that have been able to lead a
self-respecting national life.

‘He admitted, Sir, in full the n&ength of my arguments, particularly the
ﬁmnemla.rgument Heu&nowledgvd tbemfotmmlndmwm_
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a severe drain on the revenues of India and that if they were replaced by Indian
troops a very large saving would ensue. I naturally therefore waited to find
out whether in recognition of this fact His Excellency proposed to take any
steps, however small, in furtherance of the Resolution that I have ventured
to place before the House. But His Excellency instead of giving us any hope
warned us that no immediate substitution of Indian for British troops could
be expected at this stage. He told us that if the mechanisation of the army
was increased, it might be possible to decrease the number of British soldiers.
He also referred to the difficulties in the working of the Cardwell system in
Great Britain and said that the British Army might from time to time be short
of its authorised strength and in that way we might gain financially, but for
the present, he could point out no other way in which our desire could be achiev-
ed. And what was the reason that he gave in support of the position that he
took up ? He told us first that it was wrong to think that the British Govern-
ment had not moved a step in the direction in which we desired it to move.
He said that a gradual and prudent reduction of the British foroes in India
was going on and that any further reduction must depend entirely on the judg-
ment of the military authorities who alone are in a position to take account
of all the relevant factors. In this connection he also seemed to refer to the
programme of Indianisation, which is being worked out at the present time.

I will take both these arguments and see what substance there is in them.
Let us take first the argument that British forces are being gradually and
prudently reduced. I know, Sir, that the Indianisation of a division of all
arms will lead to the elimination of a certain number of British soldiers. Two
Indian brigades of field artillery are going t6 be created. I understand that
this will in course of time mean the disappearance of about 1,200 British sol-
diers. Further, the creation of 2 signal units will, I believe, lead to the re-
duction ef the British establishment by about 200 soldiers. When the scheme
of Indianisativn has been carried out, that is, when these units have been crea-
ted and they get their full complement of Indian soldiers, about 1,400 British
soldiers will have been replaced by a corresponding number of Indian soldiers.
But what is the period in which this substitution will take place ? The pro-
gamme of Indianisation has already been going on for a number of years.
ow long it will be treated as an experiment, I do not know. ‘We may have
to wait for 5 or 6 or 10 years more. “Does His Exoellency seriously wish us
to be satisfied with a reduction of about 1,500 British soldiers in the course
of 15 or 20 years ? Is this the way in which England proposes to prepare
us for self-defence ! His Excellency may desire to prooceed cautiously, but
can the rate with which he expects us to be satisfied be justified, even if ex-
cessive caution is exercised by the authorities ¥ But, this is not the whole
of my case. His Excellency was to a certain extent right, as I have shown,
in saying that the British forces were going to be reduced. But the Resolu-
tion of the Assembly to which I referred in my opening speech asked for a re-
duction not merely in the number of British soldiers but also in the ratio
of British troops to Indian troops, and so far as I can see, nothing appreciable
has been done in that direction. The slow rate at which Indians are being
substituted for British soldiers cannot for a long time to come effect the pro-
portion of British to Indian soldiers in this country.

Now, 8ir, let us take the programme of Indianisation to which His Ex.
oellency referred. This mattér has been dealt with also by the expert committee
which examined the minimum strength of British foroces required in this coun-
try. I camnot see any oonnection between the programme of Indianisation
and the demand:tliat we have put forward today. Perhaps what His Ex-
ocellenoy' and the expest corhmittee meant to ‘tell ws: was that the programase
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of Indianisation was in the nature of an experiment. The substitution of British
by Indian soldiers would be a further experiment. Is it wise that two such
important experiments should be carried on at one and the same time ! Well,
Lord Rawlinson was not a civilian. In his own time he occupied the position
that His Excellency the Commander-in-Chief occupies today. But when
the Assembly in 1921 put forward a demand for a reduction in the ratio of
British to Indian troops, it had also put forward a demand for an increase in
the recruitment of Indian officers every year. Now, the Resolution relating to
the recruitment of Indian officers, which asked tha' 25 per cent. of the officers
annually reeruited should be Indian had been accepted by Lord Rawlinson,
and it was after the acceptance of that Resolution that on behalf of the Govern-
ment of India he accepted the other Resolution relating to the reduetion in
the ratio of British to Indian troops. If there was any risk involved in simul-
taneously proceeding with Indianisation and tho substitution of Indian for
British troops, Lord Rawlinson ought to have been fully aware of it. If,
however, with a full realisation of his duties as Commander-in-Chief of this
country, he could accept both Resolutions at one and the same time, I cannot
see what prevents His Excellency the Commander-in-Chief from accepting my
Resolution today.

I do not think, Sir, that the reasons that His Excellency has given for not
P ing with what I might call the Indianisation of the lower personnel
of the army can be regarded as satisfactory in the least by any one here. He
used one more argument in favour of the existing state of things. He said:
“ How are we to judge whether the present order is good or bad ¥ We can
only proceed on the basis of experience. The presence of British troops has
enabled us to build up our position in this country and to maintain peace all
over the land. We cannot lightly disturb this order ”’. Now, I venture to think
that this argument, the imp%imtions of which in any case cannot be accepted
by us, bas not as much substance in it as His Excellency thinks. Let us suppose
that the arguments of those who urged in 1859 that the Indian Army should
be regarded merely a8 an auxiliary foroe had prevailed. The larger part of
the army in this country would then have consisted of British soldiers. Had
this come about His Excellenoy, using the argument that he did today, might
well have said to us, “ I am concerned with the existing state of 'things.%
present number of British soldiers has enabled me to maintain British authority
and peace in this country. I cannot lightly make any proposal for disturbing
the present arrangements”. Sir, ‘ what is ’ is not necessarily a guide to
‘ what ought to be’. India is no more static than other countries. We in
common with other countries are trying to move towards higher objectives,
If His Excellency the Commander-in-Chief’s opinion were to be accepted, we
might bid good-bye to all constitutional progress in this country. If we have
made any progress it is precisely by challenging the existing order and by
insisting that it should be radically altered. I cannot certainly place con-
crete facts before His Exocellency to demonstrate mathematically that the
replacement of British by Indian soldiers would not lead to a diminution in
the value of the army as a fighting machine, but I am morally certain of it.
Different races have been gifted by nature with different qualitics. It may
be that Indian and British soldiers, a8 he says, ave complementary to one an-
other. Well, I suppose it can be said in: the samme sense that during tho Great
War the British and French soldiers, bécaxse of :the possession of different
qualities, wete complementazy to one anvther and were sble to achisve results
which the British ot the ¥vendh-Army. aleme: would have been wble to hphieve:
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This may be an argument for international co-operation, but it is no justifica-
tion for keeping a whole nation in a state of complete bondage. If there
is any substance in His Excelleney’s argument, he may be certain that a free
India would in its own interests like to take the help of British soldiers in times
of danger, just as it has been ready u:g)laoe its own soldiers at the service of
England in the time of her need. Had His Excellency meant nothing more
than this, I would have cordially agreed with him. But his argument went
much further than that. It was a justification of the maintenance of the
present state of things. I am therefore unable to agree with it for a moment.
Notwithstanding the high authority of His Excellency the Commander-in-
Chief, I venture to maintain that the substitution of Indian for British sol-
diers cannot be regarded as an experiment. For whatever might have been
said in the past with regard to the capacity of Indians for initiative and leader-
ship, not a ward has been uttered in derogation of the valour and power of
endurance of Indian soldiers. His Excellency tried to assure us that the Bri.
tish forces were not maintained in this country out of distrust of Indians but
that for military reasons based on actual war e ience. Lord Rawlinson,
writing without reserve in his diary, called the British internal security troops
* an army of occupation”. He would not have called them an army of oceu~
pation if the British forces in this country were not maintained for political
reasons. The phrase used by Lord Rawlinson shows the real purpose of i
British troops in this country. Notwithstanding what His Excellency has
said, I must frankly state that it is my belief and the firm belief of every Indian
that the real reason why a large British army is kept in this country is to hold
Indians down and to prevent any possibility of their rising against their foreign
masters. Sir, I do not wish to take the time of the House any further. I
would now only ask non-offivial Members, at any rate all elected Members,
to give me their full support.

His ExceLLeNcy THE COMMANDER-IN-CHIEF : Sir, I have nothing
to add to what I have already said in answer to the Resolution itself. I am
also satisfied that what I have said sufficiently answers all relevant points which
have been raised since. I am glad to note the views of my Honourable friend
Mr. Hossain Imam, but I might just remind him that the defence budget has
in fact been reduced by some Rs. 10 crores since 1930.

With regard to the Honourable Mr. Kalikar’s remarks, I would remind him
that what I said as regards future reduction—my words actually were—* I
can see no early prospect of further reduotion’.

There is one point, however, I would like to mention with reference to
what the Honourable Mr. Kunzru said this morning regarding the possible
employment of Dominion troops in India. I have since seen the reference to
this matter in today’s papers. All I can say is that this is the very first I have
heard of the subject and there has been no correspondence whatsoever about
it between ourselves and His Majesty’s Government.

Tue HonovrasLE THE PRESIDENT : Resolution moved :

* That this-Council recommends to the Governor Genersl in Couneil to move the higher
authorities to take steps to replace British troops continuously by Indian troops in the
Armuy in India ™.

"The Queation is :

*Thet tHat' Resdtution be adopted .
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Ray of Dinajpur, The Honourable
Maharaja Jagadish Nath.

Ruseell, The Honourable 8ir Guthrie.

Biddiqi, The Honourable Khan Bahadur
Shaikh Muhammad Bashir. .

Binsh, The Honoursble Raja Devaki
Nandan '

Todd, The Honoursble Mr. A. H. A.

Ihtisham Hyder Chaudhury, The Honour-
Williams, The Honourable Mr. A. deC.

able Syed. ;
Jagdish Prasad, The Honourable Kunwar 8ir. |

The Motion was negatived.

RESOLUTION RE RECRUITMENT OF ORIYAS IN NON.GAZETTED
POSTS UNDER THE GOVERNMENT OF INDIA.

Tz HoNoumasLe Mm. SITAKANTA MAHAPATRA (Qrissa : Non-
Muhammadan) : Sir, I beg to move :

“ That this Council recommends to the Governor General in Coundil to treat Oriyas sa a
minority community and to take early steps for the recruitment of Oriyas in sufficient

mumbers in the non-gazetted posts under the different Departments of the Government
of India, particularly, the Railways and the Customs ”.

Sir, the word * community ” bhas always been a great puzzle to me. I have
never been able to get at its correct m , I mean, in the sense it is bei
used by the Government. Nobody could tell me if it has been defined by the
Government anywhere. Its dictionary meaning is a body of men having re.
ligion, profession, etc., in common. Government have divided us in the
matter of representation in the sphere of services as the Hindu community,
the Muslim community, the Christian community, etc., etc. Up to this the
meaning is somewhat intelligible. But when the Christian oommunity is
again sub-divided into the Indian Christian community, the Anglo-Indian com-
munity and the Euro community and given separate. representation, the
Muslims claim that edyas are not Muslims in the true sense and re-
presentation of that class in the services should not. be taken to be Muslim

¢
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representation and Jains, Parsees, Buddhists, etc., are‘included in the Hindu
community, I am again puzzled. In the sphere of representation in the:
Legislatures, only 3 communities are recognised, Muhammadan, non-Muham-.
madan and the Sikh. But then again particular classes from the non-Muham-
madans are given scparate representation, such as Christians, Europeans and
Anglo-Indians. I therefore conclude that the word * community '’ has no
clear-cut meaning so far as the Government is concerned and Government can
twist its meaning in any way they like. Now, minority communities are
given protection and weightage. Muslims and Christians are treated as
minority communities. But this is not all. Burmans are also given pro-
tection. Seats in the All-India Services are reserved for Burmans on a terri.
torial basis because men from that province are comparatively backward
and cannot find their place in the All-India competitions.

The swrﬂ does not end here. In reply to a question in the Assembly
in 1934, the Honourable the Home Member said * Oriyas are not recognised
as a community for recruitment . If Burmans are recognised as such, the
principle is there, and when Oriyas have got a province of their own now
where there is no communal jealousy, do now recognise the Oriyas as a com-
munity without any distinction of caste or creed. o

At page 1919 of the proceedings of the Assembly during its Delhi Seasion
in 1934, the Honourable the Finance Member said: ‘ We have no rules for
pecuring proper representation of inhabitants of particular areas’’. This
he said in spite of special arrangements for Burmans. But on ‘the st of
August the same year the Honourable the Home Member, in reply to a ques-
tion regarding Bengal Muslims, contradicted the Finance Member and said :
“I will ascertain how many Bengali Muslims are actually employed in the
Government of India Secretariat . ‘

_ Sir, if the Christian community can be divided into Indian Christians,
Anglo-Indians and Europeans, and the Muslim community can be divided.
in terms of provinces, why not oonstitute Oriyas into a community ? If
the Government wants to do it they can do it without any difficulty. In
the whole of the Government of India Departments, not only the Secretariats,"
but Railways, Customs, Archaology, Medical, eto., etc., there is not a single-
Oriya anywhere. Mr. Hallett, now Sir Maurice Hallett, has got a very faith-
ful Oriya domestic servant and when Mr. Hallet was the Home Secretary
l.ere, this servant used to come to the Secretariat sometimes and represent.
the Oriya community in the Secretariat. I am afraid the Honourable the
present Home Secretary has withdrawn this representative even. I think,
where the disparagement is so great, some steps should be taken by the
Government to undo the injustice. '

T wish to make myself clearly understood that I for one stand for Indian
nationalism but as the Government have thought it fit to divide Indians
into sub-divisions according to religious pursuits and then following up the.
vicious principle by still further sub-dividing men of one religious faith into
groups, may I not request Government to be a little more logical and provide
for the proper representation of the various provincial communities in the
lower grades of the Government of India Services ? I do not want that any
special favour should be shown to Oriyas in competitive examinations. They
are now trying to find their place there, But there are innumerable sub-
ordinate posts, thousands of them in the Railways, Customs, Agriculture,
eto., ete., where appointments are made by the appointing authority at his
will, &hose who get good recommendations gét jobs there. An officer with
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influence puts many of his relations in the Services. A strong guardian is
necessary for these appointments and not much qualification. Before a man
retires he manages to bring in his sons, sons-in-law and nephews. All that
I want is that the Home Department will take an interest in getting
employment for some Oriyas under the Government of India excluding the
competitive posts. Orissa was, unfortunately for us, tagged on to the tail
end of other provinces for too long a time. At long last Government have
rectified their mistake and Orissa has been formed into a separate province
now. It is one of the causes why Orivas have not their proper share in the
Services. One other cause is that Orissa was one of the last provinces in
India to come under British rule. But the most important reason why the
Government of India have neglected the Oriyas is that Oriyas have not been
agitators and the Oriya young men have never been bomb-throwers. But
considering the rate at which unemployment is growing in Orissa, due to
the neglect of the Government of India, due to the neglect of Jamshedpur,
and due to the neglect of the Bengal Nagpur Railway, it will not take long
for them to become bomb-throwers. I pray Government to change their
angle of vision.

Sir, Jamshedpur, which is in Orissa proper and which relies for her re-
sources on Orissa States, neglects Oriyas in the same way as the Govern-
ment of India. But my deecription would be incomplete if I did not speak
a few words about the Bengal Nagpur Railway Company which is the only
other source of employment for Oriyas in Orissa. From Howrah up to Bala-
sore, all stations are manned by Bengalis, but from Balasore southwards all
stations are staffed by Telegus. There was some agitation for the B. N.
R. taking an Oriya in the superior posts. So they took in the brother of a.
Chief in the Eastern States Agency as a superior officer. I met the Agent,
Mr. Jarrad, shortly after that when he told me of this achievement. I told
him that the gentleman was never meant for serviee, his training was never
on that line, and not sufficient. Suppoeing he did not prove up to the mark
the Agent should not castigate the whole nation. Two months after the gentle-
man sent in his resignation and left suddenly. Since then the autherities
are 80 vexed that they do not consider the case of another Oriya.

8ir, all that I want is that the Home Department of the Government
of India should be aware of the injustice done to a nation which has a civilisa-
tion, culture, literature and history of its own, unrivalled in India, which
once controlled an Empire extending from the shores of the Ganges to the
shores of the Kristna, i.e., from the place where the Honourable Mr. Basu lives.
to the place where the Honourable 8ir Ramunni Menon lives, and which was
independent long long after most other parts of India came under the mighty

Moghuls.

All that I want is that the Home Department of the Government of
India be pleased to enquire why this injustice is being perpetrated on the
Oriyas for such a long time and move sympathetically in the mattor so that
in a short time Oriya young men may find some employment in the different
Departments of the Government of India—particularly Railways and Customa.

Tag Hovourasre Mr. R. M. MAXWELL (Home Secretary): Sir,
the Honourable Mover credits Government with a. grest deal of power. He
P apperontly regards it asp the function of Government to

- " make and unmake communities, and. regards Goverpment-
s resgonsiblo for ‘the existing sub-divisions among the various classes and
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communities of Indians. All I can tell him in that respect is that so faras

I know, when the present Government came to this country, they found

these various commaunities and sub-divisions more or less ready made, and they
have done as little as they could in the way of contributing to their number.
But if it in any way rested with Government to make the Oriyas into a com-
mnnity, I can only assure the Honourable gentleman that they would be
delighted to do so. But I do not quite see that that would help the Honour-
able Member’s object. In the first place, we want to know whom he wants
us to make into a community. He has not given us any very precise definition
of what the Oriya community consists of. I understand in fact that the
Hubback Committee found considerable difficulty in finding out what was
meant by an Oriya community from the ethnological point of view, and my
present information is that the Province of Orissa, as now constituted, con-
sists of 53 lakhs of inhabitants of which about 51 lakhs consist of Hindus.
Does the Honourabie Member mean that ell the Hindu Oriyas are to be re-
garded as & minority community ? When we speak of a community in terms
of 50 lakhs, it does not spund very much like a minority community. But
in any case the arguments which the Honourable gentleman advanced on
the subject of recognising Oriyas as & community do not seem to me to help
his Resolution. He does not want us to make Oriyas into &4 community.
He wants us to make them into a minoritﬁ community and that for a parti-
oular purpose. I want to explain to the House what. the policy of Govern-
ment in brief has been as regards recognising minority commaunities for the
purpose of Government appointments. As the House is aware, in their famous
Resolution of July, 1934, they prescribed certain reservation of vacancies
in Government services under the control of the Central Government. Alto-
gether 33 per cent. of such vacancies were reserved for what they called the
minority communities, and in a supplementary order they explained that
these minority communities were Anglo-Indians, Indian Christians, Sikhs
and Parsees. Also, in Bengal, I believe, Buddhists for local recruitment
purposes only are recognised as a minority community. But the House will
observe that in all the cases recognised as minority communities, the point
is that they profess a religion different from Hinduism, which is the religion
of the majority community in India. That is the test which we have applied.
The principle has never been recognised by Government at any time that
within the limits of the same religion, we should have majority and minority
communities or that what is & majority ocommunity in one place should be
made into a minority community in another place merely on territorial, tribal,
lingujstic or caste sub-divisions. The House will readily ses how difficult
it would be if Government were to enter into any such thing. Great practical
difficulties would be involved. Even in the case of the limited number of
communities which have been recognised for the purpose of reservation of
posts in Government service, a considerable disadvantage exists in that speci-
fied percentages of posts have to be reserved for recruitment independently
of one another. The free choice of Government is restricted and generally
speaking the principle can only be employed as sparingly as possible for prac-

tical reasons. But supposing we went on and divided these existing main

communities into minorities according to territorial and other such considera-

tions, there would be no limit practically to the amount of sub-divisions which

we might have to resort to. In a debate on this very subject in 1923, Sir

Malcolm Hailey explained to the Assembly that there were 2,328 main castes

and tribes and 43 races or nationalities in India, limiting the figures to those

consisting of more than 10,000 persons. If we are going to proceed on the

assumption that any minority community was to have separate representa-

tion n Government service, a number of very small peroentages would have
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to be set aside for the various communities and territorial areas and extrema
difficulty will be found even in determining these percentages mathomsaticnlly.
I therefore think, Bir, that from the practical point of view we must roject
this Proposal entirely. I would remind the Honourable gentleman that as
the Province of Orissa has been brought together in deferonco to a long-stand-
ing agitation, it may be hoped that with the opportunities for advancemont
in education which they will be able to provide for themselvos now, they
will be able to hold their own agninst other communitios in ordinary compo-
tition, and I hopo that they will not expect Government to do for this one
community what they do not do for any other community and whet I have
shown would lead to such very serious practical difficulties in recruitment
for Government sorvices. I hope, therefors, thnt the Honourable gentleman
would soe his way to withdrawing this Resolution. )

Tae HoNoumraBLe Mer. SITAKANTA MAHAPATRA: Bir, I have
already said on the floor of tho Houso that the Troasury Benches make it a
point to oppose all our Resolutions. 1 fully stated in my speoch that I want
that every Oriys inhabiting the land of Jogannath without any distinction
of caste and creed should bo treated as belonging to the QOriye community.
But that was not my point. As the Honourable the Home Secrotary has
rightly oconjectured, I was drawing his sympathotic ~ttention to give a few
more jobs to Oriya young men. Even in that respect I have not got a sympa-
thetic reply from the Honourable the Home Secretary. Last yoar or the
yoar before last a Member from Assam moved e similer Resolution in this
House and got a much better reply. If the Honoure.ble tha Home Socretary
is puzzled about the water-tight divisions that were made in 1934, as he said,
that 33 per cent. of the appointments sbould be given to Muhammadans, he
may take in Oriya Muhammadans in numberg~—-.

Tre HoNourasLe Ma. R. M. MAXWELL : I may explain that Oriya
‘Muhammadans are alteady ccunted &s a minority community for the purpose
of recruitment. ‘ '

Tar Hoxovraprk Mg, SITAKANTA MAHAPATRA : I did not say
that. I mean, take in more and more Oriya Muslims to make up the 33 per
cent., and take in more and more Hindu Oriyas to make up the percentage
given to Hindus, and take in more and more 'Oriya Christians if there te
anything left. There are no Sikhs or Parcces in Orissa, so I do not clsim any-
thing for them. - - » '

Txn-HouovnAnLn THE PRESIDENT : Thank you! (Loughter.)

Tae HoNoUuraBLE Me. SITAKANTA MAHAPATRA : Sir, the Honour-
able Home Secretary has been pleased to oppose my Resolution and has asked
me to withdraw it. I know I cannot carry it against the Governmont here

and 8o I have no way out but to ask your permission to withdraw the Reso-
lution.

The Resolution was, by leave of the Council, withdrawn. 1



RESOLUTION RE APPOINTMENT OF AN AGENT FOR THE
PROTECTION OF INDIAN LABOURING CLASSES IN BURMA.

Tax HoxouraBre Mr. P. N. SAPRU (United Provinces Southern :
Non-Muhammadan) : Sir, I rise to move :

. *That this Council recommsendas to the Governor General in Council that he may, ca.
the separation of Burma from India, be pleased to appoint an Agent for the protection of
the Indian labouring classes in Burma . :

Sir, the House knows that on the 1st April Burma will be separated from
India. In Burma we have a fair number of Indians and my Resolution affects
the labouring classes amongst the Indians settled in Burma. Indian emigra-
tion to Burma began in the early part of the 19th Century. People uzed
to migrate from Chittagong and Madras for trade or employment, but at
firat the greater proportion were of the better class. Then we had the second
Burmese War and after that war Indians began to emigrate to Burma in in-.
creasing numbers and the majority of the new immigrants were drawn from
the depressed and agricultural classes. Separate figures for industrial labour
are not available, at any rate I have not been able to find them, but taking
the 4 or 5 races which supply the Indian population in Burma, the position
in 1921 was somewhat like this. Telegus, born in Burma 10,384, born out-
side Burma 1,00,196, total I,10,580 ; percentage born outside Burma 94.
Tamils born in Burma 22,536, born outside Burma 59,011, total 81,547 ;

ntage born outside Burma 72. Hindustanis, born in Burma 12,280,
Ezm outside Burma 68,580, total 81,400 ; percentage born outside Burma
84. Oriyas, born in Burma 1,076, born outside Burma 21,826, total 32,802 ;
percentage born outside Burma 97.

Now, those are the figures for 1921. It will be noticed that the larger
number of the immigrants are those born outside Burma. Now, Indian
labour is mostly migratory and this is shown by the fact that during 1911 to
1921, although Indian emigrants numbered 2 millions, the increase in per-
manent Indian emigration was only 1,42,000. That is to say, the increase in
the Indian population in Burma was only 1,42,000, that is, from 7,45,000 to
8,87,000. ’ '

. Then between 1922 and 1929 there were 3,20,000 immigrants at Rangoon
Port which is the port where four-fifths of these immigrants enter. Rangoon
is the biggest port in Burma, and the annual average of those leaving the
port in the same period was 2,62,000. So far as the sex ratio is concerned,
it was 12 men to 1 woman. If complete figures were available, probably
they would show an even greater sox disparity.

Now, one-third of these immigrants came from Calcutta, which is the
‘port for Northern India, and one-third came from the Coromandel Coast.
Now, the position in regard to immigration is that it is uncontrolled but not
entirely unassisted. Employment at rice mills is secured on a system which
involves the grant of practically all responsibility for labour to mistries or
contractors. The great majority reoceive no direct assistance from contrac-
tors. The Royal Commission on Labour went into this question of Burma
and Indian labour and they pointed out that there were certain differences
between labour conditions in Burma and India. The first difference that
they note is that the bulk of the factory population in Burma is employed in
factories working throughout the year. Textile industries employ in India
about 7 lakhs, but in Burma they employ only about 700 people, and there
are only three textile firms. The most essential industries there are rice

(]

( 509 )



510 OOUNOIL OF STATE. [18Ta Marom 1987.

[Mr, P, N.Bepra.] , N

milling, saw milling and the refinement of petroleum, and these are seasonal.
They employ about 1,00,000 people, and nearly two-thirds of these 1,00,000
geople are Indians. Coal mining and mica industries are non-existent in

urma. In India they account for four-fifths of our workers in mines. Then,
wolfram, tin, lead, and silver industries em; about 20,000 Burmans,
Mineral oil is more important than either. In we know it is on a small
scale. In respect of transport we have to remember that water inland trans-
port in Burma plays a great part. As regards plantations, tea plantations
are important in India, but in Burma they have rubber plantations, so that,
8ir, the oonclusion to which the Royal Commission came was that Burman
Jabour questions were not very different from Indian labour questions. The
Royal Commiseion, however, after saying that Burman labour questions were
not very different from Indian labour questions, pointed out that Indian
labour had certain peculiar difficulties in Burma ; and they refer to those
difficulties at page 425 of their Report.

‘* The industries of Burma ™, they pointed out, “ are largely dependent on Indian
labour. Accurate and up to dste figures are not available for industries generally, but
it is safe to say that at least two-thirde of the workers employed in factories, mines
and oilfields, railways and plantations are Indians. In nearly every branch of organised
industry Indians greatly outnumher Burmans and, indeed, all other races combined.
In the unskilled occupstions, the proportion of Indians is particularly high. For
various reasons the problems of the immigrant Indian find their foous in
the only industrial city in Burma, and we deal mainly with conditions in that city.
At the 1921 census Indians constituted over 53 ‘gr cent. of the total population of
Rangoon and over 65 per ceat. of the male population. About 70 per cent. of the male
persons between 15 and 50 years of age were Hindus and Mussalmans, and of these
95 per cent. were not born in Burma. In Rangoon factories 958 per cent. of the unskilled
and 70 per cent. of the skilled labour were reported to be Indian in 1928, and the position
does not appear to have o since then. Until 1030 the Port of Rangoon was worked
entirely by Indian labour, although events in that year brought about some modifice-
tion of that position, it.is still true in the main. India also supplies the bulk of the tram-
way workers and of the sampanwallas, all the rickshaw pullers and haondcart pullers, and
nearly all the general labour of other kinds. In fact the economie life of Rangoon and
‘the industrial activity of Burma generally are dependent on the labour of Indians ™.

Therefore they suggested that there should be a Protector of Indian
labouring classes appointed by the Government of India. Their specitio
l—and that is the Fmpoul which is embodied in my Resolution—
to be found at 427 of their Report. After pointing out that apparently
‘no one is responsible for the welfare or protection of immigrants, they go on
to say :

** Many immigrants no doubt need protection, and the Protector should be placed in

& position to give them effective assistance. For this purpose "'——

and that is their recommendation, which I would like the Government and
the House to endorse—

* For this purpose we recommend that the Protector should be an officer who, working
"in co-operation with the Government of Burma but holding no appointment under that
Government, should be solely responsible to the Government of India .

‘They find that the present position under which the Labour Statistios Officer
holds among other appointments the appointment of Protector of Immi-
_grants and Emigrants is not satisfactory and therefore they say :

*“ That th> Protector of Immigrants should have access to the Member ar Miniater
responsible fcr Labour, and that he should furnish the Government of Indis with an annual
. report on the conditions of labour during the year and on his own work. He should have
sufficient experience and standing to ensure that his advice will deserve and recdive fuil
consideration from authorities and employers in Burma . L
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Sir, that is the recommendation of the Royal Commission en Labour and
that is the recammendation which I should like Government and this House
to acoept and endorse. S8ir, the House knows that some years ago—I think
about 4 or 5 years ago, I do not remember the exact year—there were some
anti-Indian riots in Burma and the Indian labouring classes suffered a great
deal during those riots. There is a good deal of anti-Indian feeling in Burma
and after the separation of Burma the Government of India will not be in as
effective a position to defend Indian interests in Burma as they are now.
Therefore it is necessary that we should have an Agent who will look after
the interests of our less fortunately situated countrymen in Burma. My
Resolution, Sir, is in the interests of the labouring classes and the depressed
classes who have migrated to Burma and I hope, 8ir, it will have the unani-
mous support of the House and that it will be accepted by the Government.

With these words, 8ir, I move the Resolution which stands against my
name.

THE HoNoURABLE KUNwAR S JAGDISH PRASAD (Education, Health
and Lands Member) : 8ir, my Honourable friend Mr. Sapru has given us
copious statistics and voluminous extracts from the Report of the Royal
Commission on Labour in India to show that it is desirable in the interests
of Indian labour in Burma that an Agent should be appointed. He has point-
ed out that after the separation of Burma the need for protection and for care
of the interests of labour will be all the greater. The matter has been under
the consideration of the Government of India and I can assure my Honour-
able friend that it will receive very sympathetic attention. We were wait-
ing for the new order of things to come into existence before taking up this
question and also we were trying to get certain additional statistical informa-
tion as regards the position of immigrants in Burma and the occupations in
which they were employed and exactly how many Indian immigrants Burma
requires who can be maintained on a reasonable standard throughout the year.
As soon as all this material is ready we will very carefully consider the matter
of taking up the question of appointing an Agent in Burma. I have, there-
‘fore, Sir, much pleasure in accepting my Honourable friend’s Resolution.

Tue HonouraBLE THE PRESIDENT : Resohition moved :

* That this Counocil recommends to the Governor General in Council that he may,
on the separation of Burma from India, be pleased to appoint an Agent for the protection
of the Indian labouring clasees in Burma **.

The Question is :

‘ That that Reeolation he adopted .

The Motion was adopted.

RESOLUTION RE CHECKING OF MALARIA BY INDIGENOUS
MANUFACTURE OF QUININE.

Tae HonourabLE Mr. P. N. BAPRU (United Provinces Southem :
Non-Muhammadan) : Bir, I rise to move:

* That this Council recommends to the Governor General in Council that he may be

leased to take stope to check malaria, particularly by encouraging the indigenous manu-
ure of quinine and ita distribution at rates within the means of the rural classes ’'.

I hope, Sir, that my Resolution will not be regarded as a controversial

one. 1 should be sorry, Sir, if it gave rise to any controversy at all. Most

of usthave suffered at one time or another from malaria and most of us know
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from experience what a terrible scourge this malaria is. The incidence, Sir,
of this disease is particularly high—my Honourable friend, Pandit Kunzru, says
among gluttons—I don’t know who the gluttons amongst us are but I am
quite sure that Mr. Kunzru is not a glutton—he hardly eats anything and
he too has suffered from malaria and been a victim of it. Well, Sir, the inci-
dence of this disease is particularly high in the rural areas. The plains of
central and western Bengal, most of Assam, the Dooars, the Terais, the hilly
slopes of the Eastern and Western Ghats are, we know, notoriously malarious.
8ir, Col. Sifton, the Director of Malaria Survey, has published three very able
papers on what malaria costs the nation. They are, Sir, to be found in the re-
cords of the Malarial Survey for September and December, 1933. In these
papers, 8ir, he has dealt very ably with the effects of malaria on our national,
social and economic life. Sir, in these papers he describes the effect of malaria
upon the natural increase of population, secondly, the health, vitality and
physical vigour of the population ; and, lastly, social, intellectual and economio
progress. He has also dealt with the financial loss which malaria causes
directly and indirectly. Tastly, Sir, he has suggested certain anti-malarial
measures. Sir, it i8 a very instructive pamphlet and I am sure Members will
find it very interesting and informing. According to Col. Sifton, malaria is
responsible for at least one million deaths directly and sometimes when there
are epidemics raging, this figure rises to 1} millions. The fatal effect of this
disease falls mostly on women, children and infants.

Apart from the direct mortality due to malaria, malaria has a marked
indirect action inasmuch as it lowers the general vitality and this lower vitality
makes us liable to contract other diseases from the effects of which we may
die at a later date. Thus directly and indicectly malaria is responsible for 2
million deaths every year in India. Sir, estimates of the number of persons
who suffer from malaria vary between 100 and 200 millions. Dr. Cristophers,
I think, who was the head of the Research Institute at Kasauli, says that the
amount of sickness is 50 to 100 times to one or two million deaths. Col.
Chopra estimates that 100 million men suffer each year from malaria. The
Malarial Commission of the League of Nations places the world ﬁﬁure at 650
millions or about one-third of the total population of the world. Now the in-
cidence of malaria in India must be well above the average for the whole world.
Therefore, 8Sir, it would not te unreasonable to place the figure at 90 mfllions
for British India and 30 millions for the Indian States. One of the causes of
the low expectation of life in Indis is malaria. Now, Sir, I know that the
Government of India have always taken a very keen interest in this question
of malaria. And they have done within the limits of their reeources what they
could to check this disease. But quinine, Sir, as we all know, is one of the
most needed drugs in malaria and tke high incidence of this disease is a suffi-
cient ground for ingisting that the rural population should be supplied with
an adequate supply of quinine. There are about a hundred million people
in this country who go without any treatment, only one-tenth of the pople
who suffer from malaria ever receive any treatment. 8ir, if we look at the
figures we find that the consumption of quinine in India is 3} grains per head.
The consumption of quinine in Italy is 16 grains per head. The consumption
of quinine in Greece is 24 grains per head per annum. And the figures for
highly malarious provinces show even & lower consumption. Sir, acoording
to the Report of the Drugs Enquiry Committee the quantity actually required
from the public health point of view would be much larger than that which is
supplied at present. It would be 5,00,000 lbs. according to the Publio
Health Commissioner, and according to Sir Patrick Hedger it would be 9,17,000
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lIbs. 8ir, the Royal Commission on Agriculture over which our Viceroy
presided was also of opinion that both for the prevention and treatment of
malaria a wider distribution of quinine was necessary. Their specific recom-
mendations will be found in para. 411 of their Report. Dr. Charles Bentley,
who was Director of Public Health in Bengal, says that Bengal alone would
need a hundred thousand pounds of quinine every year. Therefore, Sir, the
conclusion that one has to come to is that the annual consumption of quinine
is entirely inadequate in India, and the present supplies are, according to
the Report of the Drugs Enquiry Committee, hopelessly insufficient. The
annual consumption of quinine in India is in the neighbourhood of 2,00,000
lbs. and this annual consumption is derived from two sources. There are two
State-owned cinchona plantations with factories for the production of quinine.
One of them is situated at Mungpoo in Darjeeling and the other is situated at
Naduvattam, near Ootacamund in the Nilgiris. There are plantations in
Burma also. Privately-owned plantations in the Nilgiris have dwindled down
in recent years, Now, the comhined production of these two factories does
not exceed 70,000 lhs. annually. Therefore, Sir, large quantities have to be
imported. The Drugs Enquiry Committee did not think that the export of
large quantitiea of the bark was at all responsible for the small production.
The quantity of bark exported at present is negligible. The reason according
to them for the low production of quinine in India is the small area under
cinchona cultivation. On page 149 of their Report they say that according
to the evidence before them, they feel that much more could be done by Gov-
ernment to produce quinine in India on a much larger scale and to cheapen
its price. They point out that there has been little advance in the area under
cultivation. I may point out that the Agricultural Commission recommended
centralisation of the subject and that the production and distribution of quinine.
should be the concern of the centre. The country, Sir, they point out, is de-
pendent on foreign sources because of the backward condition of the cin-
chona plantations. We have to pay very heavily for this foreign domination
because the world price of quinine is, as we know, controlled by a foreign syn-
dicate known as the Kina Bureau. This Syndicate has always been able to-
subjugate rival quinine factories. In 1928, Sir, many quinine dealers tried to
break away from the official prices determined by the Kina Bureau but with-
out success. Our Government also entered into an agreement in regard
to prices of quinine with this Bureau. The Bureau has been successful in
effectively regulating prices by a gradual reduction of cinchona areas. Tt does
not care for what the world without success needs. It only cares to give to-
the world what it thinks it should need. Now, Sir, no reduction in price is pos-
sible unless we break away from this powerful Burean. The Drugs Enquiry
Committee think that India can remain entirely independent of foreign sources
of supply. I will just quote from’ their Report:

‘‘ The Government of India , they say, ‘' is the only quinins.producing organization-
which can successfully break away from the Bureau if it wants to do so ",

Therefore, I would say that it is desirable to do something to reduce the price
of quinine, and that we can reduce the price of quinine by encouraging the
indigenous manufacture of quinine. Sir, in the budget of last year there was.
& grant of Re. 10 lakhs given to the Indian Ressarch Fund Association.
Part of this grant should be used for giving assistance to growers of cinchona.
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There arv other measures which can also be taken and we should try and
find out what the substitutes for quinire are. There are certain substitutes
which are regarded as effective as quinine itself. Those substitutes have
been mentioned and discussed by the Drugs Enquiry Committee. At page
164 they vay :

‘ Either the price must be reduced by mass uction, or research work must be
-carried out to out somo means of presenting the people of India with quinine, or the
total cinchona alkaloids, or the cinchona bark at a cost commensurate with the means at
their dispoeal. The Committee is of opinion that, in the interest of public health and of

supply of pure quinine to the Peoplo of Indis, steps should be taken to lower the prices
of quinine as much as possible .

Then they refer to the argument, which they reject, that the prices cannot be
lowered gince the lowering of the price may lead to export. Ii’hey reject this
view and say there is no danger of that. They also point out that if a definite
suthoritative pronouncement were made by the medical authorities calling
attention to the value of the other alkaloids of the bark, and the free use of
cinchonine and cinchonidine is advocated, the problem of making India self-
supporting in the matter of treatment of malaria would be made quite easy
to solve in the course of a few years.

Tae HoNouraBLE TRE PRESIDENT : I think you have exceeded your
time-limit.

Tae HonovrRABLE MR. P. N. SAPRU : 1 will just quote one more pass-
age and then I shall resume my seat.

* As medical opinion is now becoming convinced that such alkaloids as cinohonine,
cinchonidine and quinidine are just aa effective in combating malaria as quinine, there is
no reason why their use should not be extended .

Finally, Sir, in paragraph 394 they summarise their conclusions. Sir, I
base my case on the Report of the Drugs Enquiry Committee and I hope that
my Resolution, which is of a non-controversial character, will have the unanim-
ous support of the House and of the Government.

With these words, Sir, I move the Resolution.

Tee HoNourasre M. BIJAY KUMAR BASU (Bengal : Nominated
‘Non-Official) : Coming from Bengal as I do, I think it will not be proper for
me merely to give a silent vote on this occasion. Malaria has been a very

idespread scourge to the whole of India and especially to Bengal. In
Bengal the latest figures of the number of deaths from malaria is about 381,000
a year. And this figure does not include the cases of malaria which are inoluded
in that omnibus classificktion * Other fevers . 8o it is more than likely that
that figure is on a very low estimate. Apart from that, I think one of the causes
which has been found by the medical experts of the spread of the disease is,
.equally with the mosquito, the infiltration of people infected with malaria
from one part of India to another. The idea of the experts is that if a mos-
quito of a particular type sits on a person having malaria that mosquito be-
comes a carrier of malaria and infects other persons on which it sits. So that
with the improvement of means of communication, roads, motor cars and,
even aeroplanes for that matter, it is not possible to eradicate malaria simply
by taking measures by provinces or in compartments. We have to take
measures for the country as a whole, and that is why 1 think Mr. SBapru is per-
fectly right when he says that the only way to prevent the spread of this dis-
.ease is wholesale quininisation. It has been effective in other countriest in
Italy and in Greece for instance. Why mot have quininisation thens? At 'the
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t moment it is not poasible for 350 millions of people living in India to-
be quininised because there is not enough quinine. As Mr. Sapru has said,
the Government has a plantation in Mungpoo and also has a plantation near
Ootacamund. I know that in Mungpoo trees have been planted out on abouf
3,000 acres, but the whole area of the plantation is larger. Some time back
I think there was a proposal for extending the plantation which was considered
by the Government of Bengal last year, and although the land was available
it was not found possible to extend the plantation to the extent that Govern-
ment would like because they have not got the finance to support it.

There is one suggestion made by Mr. Sapru however with which I am not
in agreement and that is that the prices of quinine should be lowered. Iam
afraid, although the Drugs Enquiry Committee in its Report has said that.
prices can be lowered, looking to the composition of the Committee, Sir, T fiad
there was no business man on it and the fact that if the prices were lowered
there would be every likelihood of quinine being exported for profiteering was
lost sight of. The quinine prices are fixed by the Kina Bureau, the Government.
of I::gia bas an agreement with them to abide by their decision as regards the
world price of quinine. It has helped India at least during the time of depres-
sion when it kept up the price of quinine. I think the cost at Mungpwo is
somewhere near Rs. 7-8-0 per 1b. The price of quinine in 1924 I think was
about Rs. 24 a Ib, It has since been reduced to Rs. 18 per lb. and I
think the price prevailing today is Rs. 18. The whole trouble is that there is
not enough quinine grown here and that there is no private enterprise for ita
manufacture. There were some private growers near about Qotacamund
before but at present there is hardly any private enterprise engaged in the
business. (An Honourable Member : *‘ No encouragement ?’) I do not know
the reasons. The encouragement is there, because malaria is very much in
evidenoe and if that is not encouragement enough I do not know what other
encouragement i8 necessary. But apart from that, it is not possible for
Government to supply quinine to all and sundry and especially at any figure
below the figure prescribed by the Kina Bureau, with which the Government
has an agreement and which has helped us to keep all our quinine to ourselves
though the supply is very small. Otherwise it would have been frittered
away by profiteers exporting it.

Then of course if we go to the root of things, there is a lot to be said as to
why we cannot get rid of malaria. It is now known to be a preventible disease
and to be amenable to treatment; but what really goes to the root of the
matter is the lack of education, the lack of the idea of sanitation and the
appalling poverty among the masses at large. End these and you will end
malaria.

Tug HoNourABLE KUNWAR SiR JAGDISH PRASAD (Education, Health
and Lands Member) : 8ir, I would suggest that as I have agreed to give an
extra day, in order that we may be able to disperse at 5 o’clock, further dis-
cussion on this Motion may be taken on that day.

Tae HoNoURABLE THE PRESIDENT : I have no objection. This Re-
solution will be further debated on the next non-official day.

STATEMENT OF BUSINESS.

Tue HoNouraBLE Kuxwar Smm JAGDISH PRASAD (Leader of the
House) : As Honourable Members are aware, the next chief concern of the.
Council wjll be the Finance Bill, which it is essential to pass into law before the.
commencement of the new financial year on April lst.
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8o far as can be foreseen, the only two ordinary working days, available
for disposal of the Bill will be the 30th and 31st March, unless the Council sits
on the 29th, which is Easter Monday. The Council might prefer to sit for
longer hours on the 30th and 31st in order to avoid sitting on the. recognised
public holiday on the 28th.

But, in any case, it will be necessary to hold a purely formal meeting of the
Council in order to lay the Finanoce Bill on the table well in advance of its dis-
cussion. As at present advised, we do not expect to be able to do this by
Saturday next, the 20th. From Sunday the 21st onwards there is a practi-
cally continuous series of holidays up to the 20th ; and Honourable Members
will probably wish to get away from Delhi. As, however, the proposed meet-
ing will be purely formal, will only last a few minutes and will not admit of
any debate, I suggest that we call it during the holidays, on or after the 22nd.
All that will be required is the neceesary quorum. Copies of the Bill will, of
course, be sent to Honourable Members at their private addresses.

The actual dates, both of the sitting for laying the Bill on the table, and of

the days for disposal of the Bill, would have to be announced to Honourable
Members later.

Tae HoNoURABLE THE PRESIDENT : Under the circumstances I do
" not think we have any other alternative but to adopt the

suggestion of the Honourable Leader of the House. There
is nothing to prevent Honourable Members going home during the holidays,
because this Bill will probably be laid on the table on or after the 22nd. Mean-
while I may remind the Honourable Leader to see that the Government Mem.
bers are present here to form a quorum of 156 on that date.

The Council will now adjourn to a date to be notified by Circular.

——

The Council then adjourned to a date to be notified by Circular.

5 ru.





